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IN THE CENTRAL ADMINISTRATI‘JE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
) 71 0f2008
L0 U o U
23.03.2006
DATE OF DECISION ..ccovveveivecenes
Sri Pradip Goswami
............................ PR .t ¢1 4 } [ol2Y 1913
Mr.S.Chouhan
........................................................................................ Advocate for the
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......................................................................................... Respondent/s
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CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BERNCH.

Original Application No. 71 of 20066,

Date of Order: This, the 23rd Day of March 2006,

\

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN.

Sri Pradip Goswami

Son of Late Banamali Goswami

Resident of Tinsukia Town

Near old Railway Station

Tinsukia, P.S: Tinsukia ‘

Dist: Tinsukia . Applicant

By Advocates S5/Shri S.Chauhan, R.S.Chauhan, A.Roy & M.3ha.

- Versus —

1. The Union of India
Represented by its Principal Secretary

Ministry of Railway cum the Chairman
Railway Board, New Delhi - 1,

2. The General Manager
- North East Frontier Railway
Maligaon, Guwahati-12.

3. The Chief Personnel Officer
(Indian Railway), N.F.Railway
Head Office Maligaon
Guwahati-12,

4, The Divisional Railway Manger{(P)
Tinsukia Division
N.F.Railway at Tinsukia.

5. The Sr., Divisional Personnel Officer
Tinsukia Division )
N.F.Railway at Tinsukia. = . Respondents

By Dr.J.L.Sarkar, Standing counsel for the Railways.




0 R D E R (ORAL)
SACHIDAMANDAN, K.V., (V.C.):

The father of the applicant was a casual labourer
and was regulafised in the year 1872. He was removed ffom
serviﬁe for erecting Kachha Kali Temple adjacent to his
quarter. The matter was referred to the Industrial Tribunal
and vide award‘ﬁated 26.9.2000 the Tribunal set aside the
dismissal order and directed the respondents to reinstate
the applicant’s fathef with 50% back wages. The respondents
preferred W.P. No.4385/2001 against the award of the
Indusfrial' Tribunal which was also dismissed vide order
dated 7.4.2004 directing the respondents to implement the
award of the Industrial Tribunal forthwith. During the
pendency of the said proceedings the father of the
applicant died leéving behind his wife, his unmarried
sister ;and the present applicént as iegal heirs. The
applicant had submitted representation on 5.4.2004 for
consideration of his appointment on compassionate ground.
His claim is that hg is eligible for compassionate
appointment, The applicant claims that his representation
did ﬁot heed any result and therefore, he has earlier

approached this Tribunal by filing O0.A. No. 84 of 2085

which was disposed of by this Tribunal vide order dated

18.7.2085 directing the applicant to apply and obtain birth
certificate from the'competent authority and to produce the
same before the authority with a further direction to the

respondents to pass appropriate order within a period of.




3

three months from receiﬁf ofAthe birth'certificate. When
approached, the‘Regisfrar, Birth & Death, Tinsukia District
vide Annexure-M certificate dated 29.7.2005 informed the
applicant that registration of death and birth has
commenced only  from 28.6.1978 in Tinsukia district and
hénce his name has not been registered in their record. The
applicant submitted another representation dated 13.9.2665
alongwith Annexure-M certificate before the respondents
nafrating his difficulties in getting such a certificate.
The respondent No.5 vide  order dated 15.2.206086 again
advised the applicant to obtain fresh order .from this
Tribunal in regard to obtaining certificate of date of
birth from the competent authority. Thérefore, the

‘applicant has filed this 0.A., seeking for the following

reliefs:-

., “8.1 To direct the Respondents to appoint the
petitioner on compassionate ground as per
scheme of rule. ’

8.2 To direct the Respondents to accept the
school certificate as proof of date of
birth.” -

2. I have heard Mr.S.Chauhan, learned counsel for

the applicant and Dr.J.L.Sarkar, leamed Standing counsel
for the Railways. When the mattef came up for éonsideration
it was averred that the basic ground for nﬁn-abpointment of
the applicant on compassionate ground 1is that his age

appears to be differént‘in different documents that he has
t .
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- produced before the authorities. This Tribunal while

disposing 0.A. No.84/2005 has observed as follows:-

"2, We have also perused the Annexure R/5
dated 6/7.5.2005. We find that the main
ground stated for not giving appointment on
compassionate ground to the applicant at
present 1is want of authenticated record
relating the Date of Birth of the applicant
The Annexure R/5 communication itself refers
to Annexure R/1 School Register dated
21.4.684 issued~ by the Headmaster of
Ramkrishna Shishu Vidyalaya wherein it is
shown that the Date of Birth of the
applicant is 15.3.71. However, in the other
documents mentioned in the Annexure R/5 the
date of birth varies. Ordinarily the Date of
Birth given in the School Certificate has to
be accepted as authenticated document. The
Date of Birth shown in the other documents,
for example, Annexure R/4 affidavit shows
the age of the applicant as 23.1.68, Now
that the Respondents have taken the view
that having regard to the difference in “the
Date of Birth in the documents produced by
the applicant, we are of the view that this
application can be disposed of by directing
the applicant to obtain a Certificate
showing the Date of Birth of the applicant
from  the  competent authority hamely;
Registrar of Birth and Death attached to the
Municipal Corporation concerned. Hence the
0.4, is disposed'of at the Admission stage
itself by directing the applicant to apply
for and obtain Birth Certificate from the
competent authority which is attached to the
Municipal Corporation in which the applicant



resides and produces the same before the

Respondent within a period of two months
from today. If the applicant produces the

sald Certificate the Respondents will act on

the basis of the said Certificate and pass
appropriate order in accordance with the law
within a period of three months thereafter.

3. The Original Application is disposed of
as above. ‘

As per the direction of this Tribunal in that order the
applicant was to apply and obiain date of birth certificate
from the competent authority and to produce the same before
the respondents within two months from the date of the
order, Accordingly Japplicant has applied to the said
authority and vide letter dated 29.7.20085 the authority has

passed the following order:-

“ 10 WHOM IT MAY CONCERN

As per Enforcement of the RBD Act,
1969, & Approval and notification of State
Rules framed 28.6.78 from 28.6.78 in our
district. So, registration of birth prior to

1978 does not arise & the name of Sri Pradip
Goswami, has not registered in our record.”

It is quite clear from the said letter that registration of
birth and death has commenced from 28.6.1978 in the said
district and hence registration of birth prior to 1878 does

not arise and such certificate cannot be issued. Further,

the applicant has made representation again on 13.9.2085.

pinpointing all these difficulties. Counsel for the

applicant also brought to the notice of this Tribunal to

o
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the Annexures - '0' to ‘S’ and submitted that these
documents are the declarations made by the deceased pefson
before the authority while he was in service, which
according to the appiicant, tally with the schbol

certificate,

3. Having found that the competent authority cannot
issue any such birth certificate to the appticant and
taking confidence of the decision of the Hon'ble Supreme

Court in Commissioner of Police,.Bombay and Another -vs-

- Bhagwan V. Lahane reported in (1997) 1 SCC 247 declaring’

that the date of birth recorded in the School Leaving
Certificate could be doubted in the absence of concrete
proof, the applicant has méde out a case, Thérefore, I am
of the considered view that in the present circumstances
the -respondents can be directed to accept the school
certificate (Annexure-3). The - respondents shall ascertain
the authenticity of Annexure-] certificate by'verifying the
samé with the original certificate to be produced by the
applicant within a period of 15 da?s from today and shall

consider the case of the applicant for appointment on

- compassionate ground on the strength of that certificate,

if the applicant is otherwise eligible; and pass a speaking
order within three months from the . date of receipt of such

original certificate produced by the applicant and

- communicate the same.



The 0.A. is disposed of as above at the admission
stage itself. In the circumstances, there is no order as to
costs,

(K, V., SACHIDANANDAN)

VICE CHAIRMAN
BB
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c} No, of Applwcant(SE“ _

Is the appllcatmon is the proner f‘c;rm: Yes /)?g

?hether name & descriptiosn. and addrnss of the. all the papers Bbeen

_furnlshed in causes titlc &~ Yes / q , ‘
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whether smterim rellef is prayed for i~ Yes/ ' o »
Ts nasz OF ¢ondonation of deloy is filed is it Suppotted .—YQS£N63
JNr.ather this Gase can be heard by S;ngie_Beneh/01v151on Bench

&ny othar pointd i~

BrSult of the Goruting with lrltlal of the & 1ny Clerk.
7\’\1 &JR\E{& Q,Obﬁ’\r St v v CY

SECTION OFFIGERL_J:) - ‘ o . DEH.ITY REGI

kﬂ



&

J Q)-ir}q syra s arfaﬁ«@f | . V, - \'\/

Central Admi; :utmmc 1 Lm |

Vo 1 F«.n »-fm@’}g
Wk i Behfh

e

.......... Agglicam
-Versus -

Ministry of Railway & Ors.
......Respond_ents- :

SYNOPSIS

3-3-71 : Apﬁlieant’s_father entered in service as Casual Labour. Thereafter he was
'regélarised by another order dated 1/5/72. He was workiﬁg as Hamal in catering

car

20-11-82 : Thefaifher of applicant by affect of coal smoke suffered from Trlbereulosis. On his

request he was transferred and posted as peon at Tinsukia Rly station.

26-5-93 : Applicant’s father was removed from sewice for erecting Kachha Kali temple

—

a(w or removal his case was referred to Industnal Tnbunal

;

Guwahat1 for adJudlcatron Learned Tribunal by award dated 26/9/2000 set aside

the vdlsmlssal order and directed to reinstate with' 50% back wages. N

W.P.(C) No. 4385/01
The respondent preferred writ applicatiorr and got interim stay order of the' award.
Page -5
23%2001?- : Ddring the péndencyof writ pe_titiorr Banamali Goswami died, after‘getting sray
qrder responded not sub.stituted legal heir for more than 2 years. The applicant,
| hls mgiher ‘and his unmarried sister gbt impleaded by ﬁlmg applicarrion. |

Para-4.7
 Page -5

v‘»\,

L conan




7-4-2004

15-4-2004

© 8-9-2004

Hon ble H:gh Court dismissed the writ petmon filed by Rallway and dn'ected to

nnplement aWard forthwith.

Para-4.10 -
Page -6
Appljcant submitted a representation praying for consideration of his eppdintment

on compassionate ground. The - applioant is needy, fit qualified and_‘eligible for

,appointment. Late Banamali Goswami ' left his wife, son the " applicant and a

: unrnanied daughter.

Para-4.8
Page -5
A large member of Group ‘C’ ‘D’.posts are lying vacant.
. The Respondents called the applicant for medical test and the apphcant !
found fit in medical test. ' f
;"“i}
Par'af4. 14
‘ ‘. Page <7

Mother of apphcant ﬁled a contempt ease against Respondents for not- releasmg
her pens10nary benefit in Hon’ble ngh Court and Honble ngh Court 1ssued
notice on Respondent No. 5 AK. Chapatia. For filing contempt the Respondents
are not conmdenng the case of applicant for appomtment on compassmnate
ground (die-in- harness)

| Para-4.16

Page -8

~ Contd...
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O A. No 84/05:- The apphcant repeatedly subm]tted representatlon praymg for appomtment on
Compass1onate ground undcr relevant scheme Ultxmatelv the. apphcant
approached this Hon’ble Tribunal. Hon’ble Tnbunal d1rected the respondents to
‘ appomt the petitioner under the -scheme on furmshing fresh age certificate
frotn 'competent authoﬁty. The applicant approached Tinsuhia MuniCipal'Board
but such certificate could not be prov1ded because as registration of birth &
death was commenced from 28/6/78. But the date of bu'th of the apphcant

accordmg to school certificate is 13/3/1971

- 15-2-2006 = The fappiicant filed representation stating the fact for not provndmg birth

[=el

cernﬁcate but the respondent not considered the case of the apphcant Now
-the respondents advise the- ap’phcant to obtain a fresh order from this Hon’ble

REN

Tribunal. Hence this application.

Filed by

Dyss- %oy

| Advocate
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BEFORE THE CENTRAL DMnﬁs TRATIVE TRIBUNAT
GUWAHA CF
0O.A. No. i { 2006
BETWEEN
Sri Pradip Goswami,
S/0. Late Banamali Goswami,
Resident of Tinsukia Town,
Near old Railway Station,
Tinsukia,
- P.S.-Tinsukia,
District- Tinsukia.
.............. .Applicant.
And
1) The Union of India represented by its Principal Secretary,
Ministry of Railway cum the Chairman, Railway Board,
New Dethi — 1.
.2) The General Manager,
North East Frontier Railway, ’ .
Maligaon, Guwahati-12. M ()M M/ﬁ
3) The Chief Personal Officer,
(Indian Railway), N.F. R_ailwéy,
Head Officer Maligaon, |
Guwahati-12. -

Contd...



"4y - The Divisional Railway Manager (P),
Tinsukia Division,

N.F. Railway at Tinsukia.

~ 5)  The Sr. Divisional Personal Officer,
Tinsukia Division,
N.F. Railway at Tinsukia:

........ Respondents.

- DETAILS OF THE APPLICANT

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION IS
MADE : - : :

Instant application is made for consideration of petitioner for
appointment on' compassionate ground as the petitioner is son of a faﬂway
~employee who died on 23-6-2001 while in service. The application is also made
for an appropriate direction to the respondents to appoint the petitioner according

to the rule and guidelines given by the Railway authority.

2. LIMITATION : B -
The applicant declares that the instant application has been filed within the

limitation period described U/S 21 of Administrative Tﬁbunal Act, 1985.
3. JURISDICTION :

The applicant further declares that the subject matter for the instant case is

- within the jurisdiction of thé Hon’ble Tribunal.

:\'B’ : v . | . : Contd....

¢



4. FACTS OF THE CASE :

4.1. That the applicant is a citizen of India and permanent resident of Tinsukia,
Assam and as such he is entitled to all the rights, protection and privileges as guaranteed

by the Constitution of India and the laws framed there under.

42 That the father of the applicant was appointed as Grade-IV employee in the

‘year 1971 by order dated 3.3.1971 and was posted at Tinsukia. The petitioner’s father

was working in dinning car as Hamal. Although the father of the petitioner was initially
appointed as casual employee by order dated 3.3.1971, his service was regularized by

order dated 1.5.1972 w.e.f. 1.9.1971 and as such the father of the petitioner was a regular

employee for all purposes.
- Copy of appointment letter. dated 3.3.71 and
regularization order dated 1.5.72 are annexed as
Annexure — A and B.
4.3. That the applica;it states that his father was di;ected to work as Hamal

_(Assistant to cook) in dinning car. By affect of coal smoke he suffered from Tuberculosis

but somehow he was cured by great effort. Since his attack by disease he became

-religioug minded man and also a devotee of Goddess Kali. For his such disease the

petitioner’s father was posted as station peon at Tinsukia by order dated 20/11/82 and at

‘Wwas very small, he erected a small kachha Kali temple for his personal worship.

Copy of transfer order dated 20/11/82 is annexed as

Annexure-C

Contd...

- Tinsukia he was provided a very small quarter of dilapidated condition. Since the quarter



4.4, That the applicant states that for construction of the Kaccha Kali Temple

- the respondent framed charge with a view to imposing punishment, by order dated

28/10/92. Thereafter a departmental inquiry was conducted and prior to that applicant’s

father admitted the said charge. However another charge was also leveled against late

* Banamali. Goswami but that was denied by him and was also not proved by inqﬁiry

Officer. For such minor fault Banamali Goswami was removed from service by order

dated 26/5/1993.
Copy of removal order dated 26/5/93 is annexed as
Annexure-D.

4.5. That the applicant states that father of the applicant preferred a departmental

appeal but the same was rejected. The father of the applicant brought the matter to the

notice' of Govt. of India, Ministry of Labour and the Ministry of Labour taking it as an

~ industrial dispute referred the matter before the Industrial Tribunal, Guwahati for

\d
hel
-

- adjudication by order dated 30/10/98.

Copy of order dated 30/10/98 is annexed as

4.6. That the applicant states that before the Industrial Tribunal, Railway Authority

" not adduced any evidence. No presenting Officer was appointed to present the case

~before the Inquiry Officer. Further the Inquiry Officer did not follow procedural rule and

the management also did not provide list of witnesses. In fact the charges was not proved
before the Industrial Tribunal and as such the learned Tribunal by award dated 26/9/2000
dismissed order of Banamali Goswami was set aside and further order was passed to

reinstate him with 50% back wages.

Contd...



Copy of order dated 26/9/2000 is annexed as

Annexure-F.

4.7. - That the applicant states that the Railway Management preferred a writ

petition No. 4385/01 before Hon'ble Gauhati High Court and got interim stay of the

award. However on 23/6/2001 Banamali Goswami died during the pendency of the writ

~ petition. The Railway Management did not substitute the present petitioner, his mother as

- required under law. However the applicant and his mother filed an application praying for

substitute wife Smti. Prabha Rani Goswami, applicant himself and his unmarried sister

- Miss Bhabani Goswami. The Hon’ble Court allowed the substitution and by order dated

- 7/4/2004 dismissed the writ petition filed by Railway Management and further directed to -

- implement forthwith the award and order of Industrial Tribunal dated 26/9/2000.

Copy of death certificate and Judgment dated

7/4/2004 are annexed as Annexure — G & H.

4.8.° That the applicant states that the applicant’s father entered in service in
March, 1971. He died on 23/6/2061' while in ’sc‘:rvi'ce. But for technical reason i.e. due to
pendency of the W.P.(C) No. 4385/2001, the applicant could not avail of the benefit of

the scheme of compassionate ground.. Immediately on 15/4/04 the applicant submitted

~ representation requestmg them to appoint the applicant as per Rule. The Respondents

received the representation, but after expiry of 8 month the case of the petitioner has not

-been considered for appointment under aforesaid scheme. There is no chance of

consideration the case of the applicant, unless and until this Hon’ble Court direct the

respondents to consider the case of the applicant within a time bound period.

Copy of representation dated 15/4/04 is annexed
as Annexure -1

Contd....



/ -6-

4.9 That the applicant states that his date of birth is 15/03/1971 as per school
certificate issued by H.M. Ramakrishna Sishu Bidyalaya, Tinsukia where the petitioner

studied and promoted to class IX.

Copy of school certificate is  annexed as

Annexure — J.

4.10. That the applicant states that father of applicant entered in service in March,
1971. However the service was regularized w.e.f. 1/9/1971 and as such he rendered more
than 30 years of service. Although the applicant’s father was removed from service on
26/5/93 on a minor charge for erecting kachha Kali temple, the same was set aside by the
Industrial Tribunal, Guwahati by order dat'éd 26/9/2000, with order to reinstate him with
' 50% back wage. Although the said order was challenged by the respondents before this
" Hon’ble High Court but the same was dismissed by Judgment dated 7/4/2004. But during
the pendency of the writ petition Banamali Goswami-died on 23/6/2001 and as such this
is case of die-in-hamess for which the applicant is entitled for all benefits of the

-aforesaid scheme.

4.11. ~  That the applicant states that the Respondent No.3,4 & 5 passed one order on
8/7/2004 observing that Late Banamali Goswami is entitled to get all benefit as death

case was in service.

Copy of order dated 8/7/04 is annexed as

Annexure-K. .

4.12. - That the applicant states that the mother of the applicant has been provided
family pension by the respondents as widow of late Banamali Goswami ex-Office-peon

kY

and as such the applicant is entitled to get the aforesaid benefit.

Contd....

%,



413, - That the applicant states that under the prevailing Rule for appointment on

compassionate ground appointment should be made within 3 months and or as early as

- possible. In case of such appointment the General Manager personally may exercise the

power he also delegates his power to Divisional Railway Manager on Chief Personnel
' Oﬁicer. In case of Group ‘D’ power to make appointment may by delegated to Divisional
Railway Manager under the Rule. At present the applicant is aged of 33 years and under

the Rule the upper age limit can be relaxed by the respondents under the Rule.

4.14. That the applicant states that a large number of Group ‘D’ post are lying

vacant in the North East Frontier Railway for which a written test was held. The

respondent can easily appoint and adjust the applicant in any Group ‘C’ or ‘D’ post. The
applicant is able bodied man ready and willing to discharge whatever duties and

ﬁlhctions will be enthrusted to him.
The applicant is unemployed youth he was fully depended on his father. The
applicant has unmarried sister and old ailing mother. There is no any source of income of

Yyon -
the family and as such the applicant has relative hard-ship forappointment. -

4.15. That the applicant states that although the father of the applicant died on

* 23/6/01 he could not approach this Hon’ble Court as he was removed from service which

- was questioned in Court of law and finally decided only on 7/4/2004 and as such only

after 7/4/2004 the applicant is entitled to claim appointment on compassionate ground.

There is no délay in the eye of law.

Contd...



4.16. That the applicant was called for medical test which is done and applicant is

found medically fit now the Respondent No.5, against whom contempt of Court was filed

" in the Hon’ble High Court by his mother on 8/9/04 being Cont. case No. 578/04, not

issuing appointment letter. The Respondent No. 5 flately refused to issue appointment -

. {etter only for filing contempt of Court case by mother Prabha Rani Goswami.

417, That the applicant approached this Hon’ble Tribunal by filing an O.A. |
No.84/2005. By Judgement dated 18/07/2005 the Hon’ble Tribunal observed that with
‘regard tb the case of birth if there is controversy the schpol certificate has to be accepted
as authenticated document. Howevér Hon'’ble Tribunal directed the applicant to obtain
certificate from competent authority viz. Registrar of birth and vdeath attached to the

Municipal Corporation and to submit within a period of two months. Respondents shall

" pass appropriate order within three months.

Copy of order dated 18/07/2005 is annexed as

Annexure - L.

4.18. That the applicant states that immediately the applicant approached the
Municipal Corporation, Tinsukia for obtaining birth certificate. The Registrar, birth &
Death wrote to the applicant that Birth & Death registration office was commenced from

28/6/78. So the record of birth of 1971 cannot be available. The applicant submitted the

- said certificate dated 29/7/05 alongwith application dated 18/9/05 to the respondents. The

respondents kept silence.

Copy of certificate dated 29/7/05 alongwith

vapplication dated 13/9/05 are annexed as

Annexures - M & N.

Contd....



419, That the applicant states that the respondents remain unheard after filing
of the application dated 13/9/05. Then the applicant submitted an appeal before General
Manager, N.F. Rqailway, Maligaon at 11.00 A.M. on 21/11/05. In the said appeal the
applicant stated that his father declared his age 17 years as on 1/1/86. By another
declaration or; 1/1/87 the age of applicant was declared' 18 years. Next on 1/1/88 the age
of applicant was declared 19 years and 21 year as on 1/1/90. His date of birth is recorded
as '19/3/71 by Labour & Employment Deptt. And identity Card was issued to the -

applicant. The age of applicant was 23 year recorded on 1993 electoral roll.

Copies of order dated. 1/1/86, 1/1/87, 1/1/88,

1/1/90 and 19/3/71 are annexed as Annexure-

OPOR&S.

4.20.- That the applicant requested the Respondents to accept the school

: ceﬂiﬁcatc_ as authenticated document to show date of birth 15/3/1971/ the Divisional

Railway Manager (P) Respondent No. 5 on 15/2/06 issued a letter to the applicant saying
that the applicant require fresh order from the Hon’ble Tribunal ‘and hence this

application.

Copy of letter dated 15/2/06 is annexed as

Annexure -T.

5. GROUNDS WITH LEGAL PROVISION :

5.1 For that action of the respondents are illegal, arbitrary and violative of

Railway Establishment Rules.

Contd....



-10-

5.2. For that the respondents have dis-regarded their own guidelines and rules
provided for appointment on compassionate ground because dependent of employee who

die-in-harness while in service required for appointment to be made within a period of

- three months, Further the power should be exercised by the General Manager himself.

53. - For that the respondents did not pay the retirement benefits to the

‘applicants mother. Only after filing contempt of Court case No. 570/04 the respondents

paid retirement benefits in part.

54, - For that the Respondents not issuing appointment letter only because the _

applicant filed Contempt case No. 578/04 in Hon’ble Gauhati High Court for not

releasing pensionary Benefits to applicant’s mother.

5.5. For that this Hon’ble Tribunal by Judgment dated 18/7/05 observed that
date of birth given in the school certificate has to'be accepted as authenticated documents
but the Respondents have not accepted the same.

foesh
5.6. For that the Respondents directed the applicant to obtain order from

Hon’ble Tribunal and now the applicant has no alternative but to approach this Tribunal

- for necessary order.

5.7. For that on any view of the matter action/inaction on the part of the

- Respondent is bad in law, unjust, unreasonable and this Hon’ble-Tribunal may interfere

for ends of justice.

Contd....
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6. DETAILS OF REMEDIES EXHAUSTED :

The case of applicant has not been considered for appointment on
compassionate ground for malafide intention as the mother of applicant filed contempt

case against the Respondents for non-payment of her Family pension.

7. MATTER NOT PREVIOUSLY FILED BUT NOT PENDIN IN AN

OTHER COURT :

The applicant” declares that Respondent previously filed W.P.(C)

.No0.4385/2001 and Hon’ble High Court directed to pay service benefit of pension of

applicant’s mother.-

Secondly since Respondent did not comply the order dated 7/4/2004
passed by Hon’ble High Court the applicant filed Cont. case No. 578/04, till to-day the

Respondents have not released entire service benefit of his father Bonomali Goswami.
Thirdly the applicant filed O.A. No. 84/05 praying for giving direction to
the Respondent for appointment of applicant on compassionate ground. This Hon’ble

Tribunal by order dated 18/7/05 disposed the same.

8. RELIEF SOUGHT FOR :

Under the facts and circumstances stated above the applicant most

respectfully prayed that the instant application be admitted record be called for and after

~ hearing the parties, perusal of record be pleased to grant following reliefg .

Contd....
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8.1. | To direct the Respondents to appoint the petitioner on compassionate
ground as per schéme of rule.
8.2, To direct the Respondents to accept the school certificate as proof of date
- of birth. -
9. The applicant pray for interim order directing respondent to accept the

“school certificate as proof of date of birth and to keep a group ‘C’ or ‘D’ post vacant for

the applicant and also consider the case of applicant for appointment on compassionate

grouhd.

le..; ..........

11. Particulars of the LP.O.
111, LP.O. No. 28 & 6}2‘201!7
11.2. Date 2 ~ 3—2200€

12. List of Enclosures : -

As stated above,

M.,

'113.  Payableat W Contrad W«%W TMMGWM
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'VERIFICATION

I Shri Pradip Kr Goswami, s/o Late Banamali Goswami, aged about
~ 34 year, resident of Tinsukia Town, Old Sﬁtiop do lneréby solemniu aﬁinn aﬁd
;reﬁfy'that the statements made in paragraphs 4./ ¢, Lt 6, 47 |
pond 40— Are true to my knowledge aﬁd those made in paragraphs

L( L"q M 4/’5"
A

aré matter of records which 1 believe to be true and the rest are my humble

submission before this Hon’ble Court.

: . . (\
And-1 sign this verification on this 204  day of March, 2006 at

-~ Guwabhati.

| [’OMQ/O (& CQQSWZ:Q,\H'

Signature
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No. DC/TSK/Staff82 -~ | * Dated TSK on 20/11/1982

- To,
~ Sri Banamali Goswami,
‘ Hamal, Deptt, Catering Tsk.
Subject: - Sparing from catering unit/TSK.
Ref DRM (P)/TSK’S OFFICE ORDER NO. EMG/49/(Catering)
Dated.15/11/1982. '
With reference to above you are hereby spared from Tinéukia' catering unit from date the

20/11/82{AN) to carry out the transfer order as a station peon under S.S/TSSK.

You are advised to report to SS/TSK for your further duties.

Sd/- Tllegible
Catering Inspector
Deptt. Carg/TSK.

" Copy to - '

1 DRM(P) TSK for information and necessary actlon please.

Sti. Goswami resumed on 20/11/1982 vide DFC issued by DMD/TSK. He was in the s1ck list
of DMD/TSK from 7/5/1982 to 11/8/1982. From 12/8/1982 hé was found absconded He was .

reported on 20/ 1 1/1982 Wlth DFC issued by DMD/TSK.
2) CCS/G, MLG for information please.

3 0.8/TSK for information please.

~ Sd/- Nllegible
Catering Inspector
- TSK

-

CrAlfed 6 to bias copy :
Xl R
' "Mo'—e«t’

T b - o - S . S A

Ameare (%
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v v ‘ A‘nnexure-f.D'
NORTEAST FRONTIER RAILWAY

OFFICE OF THE DIVISIONAL RAILWAY MANAGER(P)/TINSUKIA
: Tmsukm dated : 26™ May’93.

NO.EM-9/14 (LOOSE) °

TO ’ - e

Shri Banamali Goswaxm ,

Office Peon of DRM(P)/TSK (Now under Suspension),
Now at Rly Qtr. N6.R/3 near Foot Over Bridge,
Railway Colony, Tinsukia-786 125, Assam.

Sub - Notice 'o'f imposiﬁon of penalty of Removal from Service.

s

With ‘reference to your defence dated 15® November, 1992 to the Memorandum No.
EM/B-14. (Loose) dated 27.10.92 and in continuation the D.A.B. Enquiry Report sent to you vide
DRM(P) PTSK’s confidential letter of even number dated 23/2/93 (which was acknowledged by-you

on 26/2/98) is hereby informed that you explanation has not been considered satisfactory and the |
undersigned has passed the following orders :-

“ 1 agree Wlth the recommendahon of the disciplinary authonty (ARO/IT) and in the light
of the facts brought our clearly through the inquiry conducted by CPI/TSK Shri IN. Hazarika then can

. beno other smtable penalty removal from service for causing grave threat to safety and encouraging

unauthorized trespassing-of railway track by the public who patronize the illegally set-up restaurant in
the portion of Shri Banamali Goswami’s whlch he has illegally refted out to one Sri K:S. Madhavan.

Hence, in order the imposition of the abovementioned penalty ie. removal from service,
one Sri Banamah Goswaxm Peon under DEM(P)!TSK for this grave rmsconduct” :

In \(iqw of the above_ order you are removed from Railway service with immediate effect.

.j An‘_épp‘eal to this lies with DRM/TEZ, if preferred within 45 days from the date of

receipt.
Sd/- Ilegible
26/5/93 _
Divisional Personal Officer,
N.F. Railway, Tinsukia. -
O.B. (PYIC for official for necessary action.
Head Clerk ‘E’/P.S. Section for necessary action.
. Head Clerk ‘E*/pass section for necessary action.
Head Clerk ‘E’/pass section for necessary acuon
. Cadre Dealing 'Assitt. (at office, No will put up in case for

Regularization of the suspens1on period from 13/10/92
to 25/5/93). . -

. Q. S(P) Tfo. B111 tat office for necessary action.

Sd/- Iliegible o
Divisional Personal Officer,
: NF Railway, Tinsukia.

Cﬂ&b,uaz.’&,mcoyy

#)ka)@;

Ll
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IN THR mmsmzm. TRIRWAL:::GUWMT}: §88 35ASSAN

BEFERANCE MO, 7(C) o 1999

Pmmm‘. L P Sh.d. K.satmaho LL.B,,
' Presiding Officar,

' Industrial Tribunal, Guwehatd, ‘
‘In the matter of an mdtiat&iax Dispute between |
The ,Managaneni of N.F,Mmay. Tinsukia, -
< - Varsus m
'Shrd Bonomalf, Goawamdi, Ex-~0££ica Peon,
Rallway Qr.No.~R/3, Near Foot Over Bzfﬁ,age@
Tinsukia, | i
Date of Award 1= 26.9.2000

| - AWALR - |

'rha Govt. of Indls, Ministry of Labour, vide 5‘
f?mer uo.«mmzz/m/se/mm..n dated 30,10.98 has made this
‘mﬁemnca to this Tribunal to adjuaicam the dispute az:’is&ng

bawaen the Management of N.F, Ra.tlmys., Tinsukia, and its

mmnan shri, Bonuual.t Goswami, Peon cut of mmirmmn of

Le
h.i.a aexvice on tha following {asua s

]
"Whether the action of the Management of DRy ch
E.F.milway, Tingukia in team,i.nati@g mc |
service of Shrl Bonomali gg swand Exeo ‘:&c:s»a

-Pacn in 1egally Justifieq » 1g ot to what
#:elief the workman 4n ent.itled? = : ~

F .

F
B
|
l

o

vaéﬁug P zcu vt len>y Contd. .,
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L on receipt of reference, this Tribunal has registers .,
| ithia Cago andiissued notices to both the part.ies calling upon |

f u them to file f;heir wri tton atat-an:mtﬂ\c.dl WEitten statement
and to exchanqa theix documcants in au-apsrt of their reapmtive
'-’_‘,cla.tm; 1.:1 responae to which both the ':«artiea have appeared
and- £1led their written statement and domments in suppor=t

of their mspctiva cl.ai.ms. The xmrman has adduced his own
‘Mde"ce to Bustaiﬂc-late his case as f X and no evidence

has been adducad f£rom the side o:C managemanta

'rha fact of the cage, as reveals fmm materials
on mcom is t.hat: the mx:‘)cnan Bonomalli Goswami wa engaged g
‘on casual basis as panjala in the year 1971 by the managemen :
‘_ of N.F Ras.h«:ay &t Tinauld.a and uuemafmr he waa posted s 4
of cover Peon in 1982 in the same Station’ anﬁ thereafieor p@smﬁ
}aa Peon Ln tha year 1987, while ha was ms:km as Pean in _' ;s
the 0££.tce of DRM(P), N.F, Railway at*. Tinsmm@ hs w% pla@ﬁﬁz
unaex suspenaim by the managament. and chagg@a Unﬁes: Fitke ? a ]
of the Ra.!.lway sexvant (Disciplina and Appaal} Rule, 1566 I _,'5
vidg office menormdum NO + EM/Be14 &mm)a&md z‘?q;&mmp f;:
N;rhé' f&xat charge was that the workman had amew@ UnauLheris '
atmctum amuna his z\ailway guaz:t.ez: maaf‘? "Y@am‘i a,,»,,mamaw j
o Jﬁear: Foot ovrar Bridge of Tinaukia Railwag station and @Lblef‘“ |
| *’ m"f?fthe same to an outsider named Ke5Madhoran vho wag mnn,i,ng ",
| -' a hotel .tn the sald rem:ed abmcﬁums endangeting gu&ﬂ&c
aafety as the Tmsv snunt.i.ng line was pa«sing juat near the |

' ‘!’ivt

mw;._ The second charge alleged wag that Lhe workman exrec
v::v ) . . . ' l‘”

b ) .v‘ . ’ cOﬁiﬂoa.zg
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Katch housa atmchad to hi.s quarter in whieh a sign hcm.rd

r

’E;B
i has not examined any wl.tness £from the uidea Qf. manaamnm bul,

‘ » enutled “sh:.i. Snri Mahakal Mandi @ which exectod mainmrmnce

pmblmls of the Railway Quarters .

~

% | - . 'To pmbe the chaxges, tha uieciplinary authority

, n hasz mnst.:!.tuted a domestic enquixy by appointing shrl Z.W.
Hazarne.a, cm:)r.;x as Erquiry officer, Buk no presenting Offi-

cor ws appointed by the disciplinary sudiofity to present

e t.ha case b@ﬁore tha enquiry otficer, The workman wes allowed
g to take the aas&stance of Shri N.C.MRzudar, §r. C.C.ISK to

assd.eat him,

1 ¢
|
1

-

l

‘ﬁ haa recorded tho atat'.emme of" the mrlrmar: where workman has

mg baon stated to have aékn.ttted the chazges.,

A thamaft.ar submitted raport holding that: the charge 1@%.1.1@:1
: ngainat: the delimuent workman was pmve& and on the basis of
' eadd report the workman was dismissed £rom ﬂ:,he BEXVAICH W,Go£,
”'26.5.93 vide omer m--a/mcmosa)

Aﬁter mceiving the ordexr of. rM smissal, the m@mma

haa pmferrad an appeal befom tha D!.vi.,:l.onal ‘Raillway Managex
g 'at. 'rinauk.ta.on 4,6,93 vhich vas d.!.sm.tasac‘l‘ by aaid &mthoriﬁ'y

vida order 'dat.ed 4.6.93, After dlsmiosal of appeal the torke

: :man has :a.t.sea the Industrial mignui:e beﬂom the concarned

¥ J.abour auﬂmnty who has tried to sattlai the matteyr on c:cmcl.h

* fation and having £ailed to sattle t.he matter on concllation

l

|

i : '
! ' . Contdses «da

The errqui.xy Oﬁfc'icax

|

xn conducting domestic arauixye the enquiry offica '
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“has mfez:rea it to t.he appmpra.z.m Govt,- who ulumately mad@ :
t!u.s referenca ., 1 ‘

Béforca tﬁis 'I‘ribunal: vbrkrnan h;aﬂ.‘ adﬁumd hri.-s bt:m
avidence as W 1 , but managamt hasg no*:. adc:mcead any evidence
imn ‘his a:.cla. ' _'.- e '

- - I hav?‘ahaara the argumétms advanced by the learned
sdvocate for tha both the parties. The l,c_aéknea adwocate for

: ﬁm vwrmxi hé?s a;so submitted written &;mms E;?L@E‘zgwiﬁh somS |
&x.u.unanm. In course of 'argmmmn‘ts; lnamec‘l advocate for the

S I e

, mna@mem: has mmmttted that deunquant mxmn haa adm&ttm
ﬁ'n dtarge lavelled aga.tnst. him before the @mu;:y @ﬁﬁimx and
hﬂma ho was rs.ghtly dismissed f£rom the a@s‘vic:ea Bui; Aearned ;
advacata for t.he worknan has submitwa that enqui.zy @iﬁﬁ cer

haa not ﬁonmaad the pmcedural 1aw pmscxmaad in uxai‘:, M‘xam gj |
J.n conducting the donestic enqui.ry. Ho has aubmitted that um :
managament has mtz provided the list of wimess asqwgw‘am the
.:' 5;;1a:gs~shacat w tha worlman as per pmcczdz,xre pmsu:i.bea ,Z.n ::

Ru.le 2 of the na.tl.way smomelen: servants (D & A} Rules, 1968,

'f'u,

neconﬂly. by not appointing Pmsmt.ing Cu £ imm to present the
Caae, thra anqui.ry oﬁ:.icor is put o pluy t.ha rule c:,m ot pmsel
Gutox: and adjudioat:o Thimly, before ‘%h{.a Triburial the manag
.-mm. hag not proved the emiv.is:y proeo’ditfzg ;:sy adduecing eviczama |
of enduiry offfcor or any other witness "for ali these .w“xamé
t-he: domestic emu.iw vonduczted by c,rxzuj.ry Officer is violative
t.o the pr.t.ncipl{e o£ natural Justice amd procedural law,

l
|
T
|
|
l
|

\
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‘ :fz;ﬂ T :tn'deal.ing with i.fmatxial diépum in case of ' H
i diam.tsa@d employae who has been dimsscsd after holding domestic

Rt

;.

emuj.ry. tha tx::.bunal has to see whethecr dc:metmi,c engquizry vas
. px.perly cotﬂucted or not. In oonducting domeei;m amuiry, the
| enquiry oﬁucar has to follow the proceauz’al 3.aw presariled
in that behalf and also to .z.ollow‘me principle of natural
,j,juxat:d.c‘:a by giving mc voriman 2 propor am mammabm OPDPI L
tt.mit.y oﬁ b@ipg,he&ni. Tn tho instant case what I find from
.. the mé&rialai on rocord in that Constltution of the domestic
: crm.ir_y is mt in acconllanm with law aa o px\ae@uung offlcer
'wac app:im.o:l‘ t.o prestnt the case, In v.i.u..w of m.‘t.s the mxfuiry
officer nas m play the role of pros s:mt@r and ac‘i judic:..toz: WRACK
3s v.i.olau.va ta procedural law prescrikided in that behalf,
©, Furnishment of list of witness to the mrmnan alongwith the
charge 1s a mandatory mqui.mmnt of- Rai Llvay Sexvant(s & )
Rule 1968 which hes not baan complie& with by the enquiry OFEL

.h:f N

and henca enguiry i3 bad in law. Alt:hougha leamed Advocate

. £or the managenent has submi.‘.wa thut th». mrman has a@mi.u.ed
~ ‘the cmrge levol against him before tm c%ui,:ry ofificem, UL
curiously enoush, tha erqidrxy pmceoding has not been proved
b@ﬁore the 'rr:!.bwml hy adducing any witnoaa form the side of

- the managamenm Noh only that the cvi&enm of the @mquixy 05;2,..3

1"

h!.msel:: wag not-. adduced befaore &&a/TrSMnal whthaut giving
any ru3son, 'rh.t'z baing the position, t:hat:. the worignen has |
- admitted thm chamgas befora tha mrmt::y ofﬁicexs has not beon

established

R Contlen«6a
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Form No. 6

Sl. No. |
TAT W .’ T OO (2 8
N, |
(J()Vl RNMENT OF ASSAM
(AT 54FT4) '
DIRI( TORATE OF HEALT1 SERVIC l S
- (APY O AwEaTery)
- CERTIFICATE OF DEAT] |
(YT 2rne +ra)

ISSUED U\'Dl RSECTION ["/17 of the Registration of Rirths and Deaths "\C{. 1969,
(&40 ora WQra ~1§rgs wny WOy F 33/39 TS fefram) ,

This is 1o Certity Ihat tf&c following infoermation has been mkcn from the
mwm.ll record of Death whuh Iy in the register for. Jé/me ............. @.Cfﬁf/
memlmnv unit of}fz@ /7‘; of District?, ,////wccéft ~ul the State Qt Assam,

XM a0 e s gy a: 3 e w9 wm e -- -0 -- R ----=- 497/
R B e (BT GG == === -~ GRE CaGY g 7 wieTaRR o1
MRS 9 Tarm !

NAMe/ATg § == e m e - [If-_-@é_nﬁ 204 él____ ZARR TR ST (’f\c\yvs)
Sovfon i--eneceeo ot
‘,f /P4

Date of Dg.nh/’-]“r« ‘lﬁ‘l"'% '/ /‘44""
Place of I)L.uh/’]_ﬁ ’EFJ - _}Q___Lf\, 7§ K-
Ri No /=18 22/

gistration No./ e T et o

) a7z ze 77
Date of waslm}yﬂ@m Sfqy= T

g\
Sienaturk of sswnu,lulhom Vmb‘ﬁ ‘ |
Designat mn‘g@ ‘?gr\ 1 Stamp Sig. of Chief Registrar/3 47 16533 533 Y=y
l\r'!Lf‘F i
1 . .

Nodinclosaie h.»n he m.ulu o p:vrln\ R rcg:lr«lmy the c;m\‘.\' of death ; as entered m lhg Rtpslur See ;';(:wsn to Section 17 (1)

(ALfed o s oy |
‘ *r Gy | |
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‘D’a!eid! applicsnon tor

ihs copy. -

-

Wn le?m 1«’4 6 ?ﬂfr

ang

Gate fised for netitytng |

the requisile .number of
stamps and follos,

R allg
DOpte of deli. , uf the
réqulsite stamps and
" follos. ‘

,-.. =TT sare vty e s SR e e
TR (zmr 3Nt mnam

' ~ was ready for Ldullvery.

i, W‘T i\ %\fdt{ 3
AR A @

Date on which the copy

Date of making over the
copy to the applicant.

A

¥

N/

~ e
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e

b
i

|
1
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Anorux Mte l’—/

HIGH COUF'E

A, A e . 4 -t

| e %

i

(The High Court of Assam, Nagaland, Meghalaya, Maxni)ur Tﬁpum
' Mizoram and Arunachal Pradcsh )

Union of Indig,

through 1 the

General Manager, North East Frontier
Railway, Mah«aon Guwahau 781011.

-Versus-

1. Bonomali Goswarmi, .

Ex-Office Peon,

.........

Railway Quartr No. R/3 ('I‘Vpc B,
Near Foot Qverbridge, Tinsukia.

;;/@g 1 2. umtl Prabhd RaniiGeswami

PETITIONER

(2
R W/o Lt. ‘Bonomali Goswumx
3. Sri Pradip Goswami,‘
S/0 Lt. Bonomali Goswami.
| 4, Miss. Bhubani Goswami,
' D/O Lt Bonomah Goswmm .
......... RESPONDENTS
| . o
‘f ‘ PRESENT »
THE HON'BLE MR. JUSTICE I, BISWAS

For the -Pct-it_ion_er

[For the mspondént

-

Date of hearing
[

Date of Judgment anu
Order

&Mﬁc.ar&ww

- Meuv(f

Shri Siddhax’tha Sarma,

Standing:Counsel, Railways.

Mr. A.K. 'Goswmni,

Mr. S. Chouhan,

Mr. R.S. Chouhan, Advocates.

7.4.2004
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JUD IMENT AND OP«D“‘R
(Oral)

v Heard Mr. S. Sarms, learned bmndmg Counscl for the
Railways and also Mr. AK. Goswami, learned cowsel for the

respondents.

Without advcrtmg to the technical queshom raised, this
Court is mclmed to dxsxmss this writ petition since the mlpugncd award

rendered by the lndusmal lnbunal appears to be in 31d of justice.

3. The mspondent No. 1, Bonomali Goswami (s"aincc deceased)
was a Grade-1V cmployce in the Reilways. A charge sheet was served
upon him for having allowed construction of a Hotel and for having
constmcted a'Kutcha Mandir inside the residential pmmlscs allotted to

him by the respondcnt authority as an incidenttof scrvxcc

4, The - Enqulry Officer in lus report dated 30, 1’?.1‘992

cxoncmtcd him from th e} first chargc for havmg allowed an outsider to
RS AU AU 7HE T O

construct a Hotel, and with regard’ to the sccond charge held that the

» msp‘ond,cnt himself adxmttcd to have constructed a Ku‘tcha Temple inside
' th? residential premises. The findings of the Enqmq Officer is quoted

hereinbelow :-

& FINDINGS

From the above foregoing chaptlers, the article of

charges framed agamst the delinquent staff stand

established. Since he is intending to have the unauthorized
structures (both Hotel and Mabakal Mandir) dismantled by

the Administration with allotment of an alternative Rly '

Accommodation at the other side of the TSK Colouy, i, 13
" desired | that administrative action to evict hoth the
unquth&n.,cd strmctures under PP Act/ 1971 be initiated and
thus the Enginecring Officers be advised of this suggestion, if

agreed ;éﬁleasc

The statements obtained during the DAR enquiry from

the dehnquont person  are enclosed for. perusal of the

stc;plmary Authority (APO/ 1)/ TSK and to ‘kindly pass Lis
orders thc,u,uf ,

|
1

© i+ o i

A\




~ 29 -
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5. ‘A casual glau(,(, of the findings quoted above clearly indicate
that the Enquiry Olhcu did not indict him for having commitied any
serious offence amountmg, to misconduct. 1t appears that the petitioner
had constructed a l{utc&)a Tewple in his official residence for the purpose
of worshipping and ﬂﬁs alone should not have been a ground for his
dismissal from S"I’Vle: Neither of the charges levelled egainst the
mspondent No.1 was relatable to his office, and therefore, any
punishment other than the punishment of dismissal would have suﬁiccd
the very purpose of initiation of the departmental proceeding. The
learned Tribunal by the impugned award dated 26.9.2000 sct aside the
order of dismissal on various grounds of which mention may be made of
the né’n-compla’mce of the mandatory requirements of Railway Servants
(S & A) Rules, 1968, The Enquiry Officer has been found to have viclated
the procedural law as applicable in a departmental proceeding. The

lcamed Tribunal in clcar terms observed that a reasonable opportumty of

'bemg heard was also denied to the respondent No.1. These observations

cannot be reversed by this Court on re-appreciation of evidence in

exercise of powers under Article 226. Going by what have been recorded

by the learned lnbunal ﬂ’x'xs!ak(}:ourt is lcﬁ }W{m{ 1)1105 ‘optmn but to conclude
: l §3¢ ]

that the impugned awcud which has ensured justice to a Grade-1V

employee of the Railways needs no interference by this Court.

PO

Date QOl (/( @H.(.. o eeepecstang e
| Supwmtcndr’m (Copying Sectien} .

g Gaubai Hizh Court - |
| | Authorised U3 76, Act 1, 1878 }

(NS
- VA

- | | |
a\«\\@\ |
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The Generél Manager, N.F, Rallway.
Maligaon,%Guwahati-ll.

wo z-PréYer for appointment on compassionate ground.

|

|

" Respected sir, |
_ -

. I

My father was appointed in March 1971 @s Hamal. During 1980

'he suffered from T.B. and on request he was allow to work as

. peon in the office of D.R.M. Tinsukia.

o

BY orxder dated 26-5-93 he was rémoved from service for

a petty offence for constructing a Kaccha Mahakal Mandir

‘adjacent to his Rallway quarter. On appeal the punishment was

npheld. A cénciliation was ihitiatéd_but'failed uptimately

the Govt. of India, Ministry of Lapour by order dated 30-10-98
referred the matter to Industrial Tribunal,Guwahati. The
learned Tripunal set aside the dismissal order and ordered ﬁo

|

reinstate my father with 50% back wageé.

Againgt the award Railway authority preferred W,P,{C) NQ.-
4385/01 betoregﬂon'ble Gauhati High courtoiburing the tendency
of the petition on 23—6A01‘my father died at the age of 55 vears
waever'my mother, myself and my unmarried sister impleaded in

-.the case and ultimately'Hon'ble High Court’ by Judgment dated
l

*2?7-4 04 dismissed the writ petition with dlrectlon to implement

g .-
5

B

,f

1

the award forthwith.

That.Sir,;although my father was dismissed from service on

‘ . ’ ' | .
' 2@-5—93 he was{ordered to be reinstated by Industrial Tripunal

 vide its xax award dated 26-9-2000, since the awazd way under

ehallenga t@ahnwally my father was not in service but as the

d>w Cery : :
A%Q*M } . evscsl.

-



fvl |

y‘:ﬁ?& w

ert petitlon was dismissed on 7=4-04 with direction to
'implement the award of Industrial Triounal. My father would

have been reinstated if he would have been &x alive. Although
5’1

my father was died on 23-6-01 put the Judgment of order of

High Court was passed on 7-4-04 i.e. prior to 7-4=04 I could not
make a claim. Now I am son of deceased employee late Bonomali

Goswami who wasia peon in the office df D.R.M,, Tinsukia,

That'Sif, I passed class-VIII and I am experienced in
Electrical works under provision/scheme of appointment on
: |
compassionate gﬁcund a2 post under Group-C may pe provided to me
Y |

as I am the only son of deceased employee to meet the financial

4hardsh.1.p of my I:amily as I have to maintain my aged mother and

upmarried sister.
;g Therefore sir, provide me a Group»C Joo meadiately

_under oxtexm £x the scheme and onlige.
J

:_z ok~ \‘S\QVLUDOH» " Yours falthfully,

pRAIp Cosererd

( Sri Pradip. Goswami%oswa&i

4 ' S/0 lAate ponomali Gk
Resicent of Tinsukia

[P near 0ld station,

féégz enclosed §
l) -Copy of award dated 26-9=2000.

2) Copy of Judgment of Hon'ble High Court dated 7«4»04°

"u-
LW !
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» | . Transfer Certificate
S ‘RAIV[KE}I&HNA SHISHU VIDYALAYA
‘ /qtk‘ fr’ﬁovt Aided High School

P.USSHP ia. Tlnsukla) Dlst Tinsukia (Assam)
ﬁuvt Ménd} |

“'J
(.. 0ot
- No. . %29§ /_4‘-}’/ ( Ultc?)'/
SO S |
G /,/,a(/ ot ..f,zmé!é A /_.C.’? .......... & .4?5./.»?/.% 2

.............................................
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~ CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
- Original Application No.84 of 2005
1 . - -

" Date of Order: This the 18" Day of July, 2005.

"HON’BLE MR_JUSTICE G.SIVARAJAN, VICE-CHAIRMAN
| HON’BLE MR.K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.
SR . i ) : .

o Sri Pradip Goswami, '
it 8/0.Late Bananiali Goswami,
SRR Resident of Tinsukia Town,

b Near old Railway Station,

e Tinsukia, P.S.-Tinsukia, : :

District-Tinsukia ' v Applicant

By A.&voqatle Mr.S.Chouhan, Mr.R.S.Chouhan
“Mr. ARoy. | :

Y -Versus-

)
1
|
|
i

The Union of India represented by

Its Principal Secr’tia’taxy, Ministry of
Railway cum the Chairman Railway Board,
New Delhi-]. -

K R
.. 2. The General Manager,
m ~ North East Frontier Railway,
S Maligaon,Gumhéti-lZ

The Chief Personnel Officer,
(Indian Railway), N.F.Railway,
Head Office Maligaon,

* Guwahati-12,

NS

The Divisional Railway Manager,
‘Tinsukia Division,

N.F.Railway at Tinsukia.

5. The Divisional Personnel Officer,
- Tinsukia Division| . :
N.F.Railway at Tinsukia Respondents.

By advocate Mr.S. Sengupta, Railway counsel. : o Cd

ORDER(ORAL)

SIVARAJAN J(V.C)
| This O.A. is posted on 8.7.05 and 12.7.05.0n 8.7.2005 counse! for the

parties were absent. On 12.7.05 algo there was no representation for the parties. The case

is again adjourned to this daté on that date. It was specifically mentioned that as a Jast

ﬂ&y -
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chunce the case is posted on 18.7.05 There is no representation for the applicont oven fo-

day. Mr.S.Sengupta, learned counsel for the Railwny  took us to Annexure R/5 dated

‘ 6/7.5.2005 to the written statement and submits that the Reapondents are ready to give
v t

the appointment to the applicant on compassionate ground bat the Date of Birth of the

applicant recorded in the School Certificate and other documents produced by the

applicant does not ta.lly Mr.S.Sengupta counsel for the respondents also subm it ted that if
‘ )

the applicant produces authenticated documents relating to Date of Birth, the
Respondents on being satisfied will give appointment to the applicant provided other

conditions are satisif'led,
! .

We tlave a!sé perused the Annexure R/S dated 6/7.5.2005. We find that

wheram it is shown that the Date of Birth of the apphcant 18 15.3.71. However in the

T ——

otber documents mentloned in the Annexun: R/S the date of bi‘”ﬁ} varies. Ordmanly the

" Date of Birth glven lp\thiSchool Certificate has to be accepted as auttzentxcated

J
document The Date of Birth shown in the ather documents for example, Annexure R/4

i
, ahows the a’ge of the applicant ag 23.1. 68 Now that the Respondents have taken

theyvxew that havmg regard to the difference in 'the Date of Birth in the documents

produced by the app}ncant we are of the view that this apphcatmn caa be disposed of by
' dlrectmg tha apphcam to obtain a Cemfcate showing the Date of Birth of the. appllcant

from the competent authority namely, Regxstmr of Buth and Death attached to the

} T N —
Mlmlcnpa] Corporation concerned. Hence the O.A. is disposed ofat the Admission stage
N—
\\____—___—_

itsolf by directing the applicant to apply for and obtajn Birth Certificate from the
com;ﬁetent authority which is attached to the Municipal Corporation in which the
applicant resides and produces the same before the Respondent within a period of two

months from today. If the applicant produces the said Certificate the Respondents wail act

by



[
&

on the basis of the said Certificate and pass sppropriate order in accordance with the iaw

within a period of three m onths thereafter. . )

" 3. The Original Application is disposed of as above. \ T
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To’~:‘ ) * . .
| m%r)i\}r. RLY Manager (P)
' NFRly Tinsukia ¥

Sub. Consrderatlon of application for compassronatc ground. appomtmcnt as per

Cathuwahatr Branch order No. 84 of 2005 dated 18/7/2005

As per decision of CAT as mentioned above 1 was directed to produce Birih

A_ cenlﬁcale from the competcnl Authority, \\hrc'ir is allached 10 Mumcrp'ﬂ Corporation

" in which l resides. '
Accordmgly I approach to the Registrar, Birth and dealh Tinsukia for cemﬁcate But -
Reglstrar Birth and Dealh Tinsukia, has given a certificate, that Regrstratron of Birth
and death has commenced from 28/6/1978 in Tinsukia District: Hence registration of
bmh. prior to 1978 does not arise,. (Copy enclosed). However MQ}O/ 1.urban FW
centre Tmsukla/has given me a cerllﬁcale where it has been cemﬁed that, my age is
about 34 years. (Copy enc|losed).

l?ence eefrgi\ét\éﬁr:é- abmze circumstances 1 therefore praving you 1o kivndl\' consider

- m) appllcatron takmg date of brrlh as 15/3/1971 as per School certificate, as there is

\.&.

ok not any/available in the o[‘ﬁce of the Registrar death and Birth puor to 1978.
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S o N. F. RAJLWAY, Regd. With A

Cffice of the
Divl. Railway Manager (P)
a i : Tinsukia,
No.DCPG/ApU Dated ¢ 15. 02.2006.

To, , ; S
Shri Prackip GodWari, |,
- 8/0.-Lats Bailatiu Gusmnu.
;E\-PeonfDRM?w ,)rrm

b‘ Appomtrne!-te C- passionate ground,

IR ‘

' *gRef l \v our nppeal dated 06-12-45. Lo
%“'f: GM (P}mILG § L:'P o.4i/ "O/LC/NS/S‘II/{)S dt17.81.66. ¢

© Nour dppomtmemlon compdsswnalc ground

vvevs

AS per the Hon'ble (.J\T/Ulli *s Urder datc 13-07-03 in the O You were
threct Prl to nhMm A e rhﬁrale of vour thte of hirth from th

o netent muhoni} 1

‘-.”D

Registrar of
el ~ anbd

Ty a8 . s o L3
Duhl .uxu ucaul UP"LG uua\..ncu v ulG muuuuy.u \,Ul pUl Ull CUSICEL] ucu Dui '\U T di uxcu fiv)

obtain the Bmh cemﬁcate from the authorm vide vour application dated O(s-l”-(h Now

N /TN Y A am A Ll 1244 s Ay A€ ats Hon ton (ST Y
NAIVIL L fAvER, nna uuvuusu R EVBTTER (e it i thTited TORidied audve Liat ‘\ru HGaVe O Otuaul @ xiv3st

order trom the,h’Hon ble ‘Iribunal in this rcand since vou have fu!ed to. obtain the Birth
--mf cate. [mm;the A.uthom""on erned.

e,
i
u i

3 :c‘eue\. o CM (D) MLG “c gal opinicn in conmection with |

3 . HPnt:f:, you are her :b. adviced to obtzi“ a fresh ozrlf:r from the Hon'hle Tribunal
{ oy /- St i
: mu.gdm i0 ubhumng ceritficaic of daic of birih 1 from ific compgion .mmum\, ]

For Divisional Railway M ag
N. F. Kadway, Tinsukia.

W ‘ }{4@\

i




e

»
v

*sL Noi_z 1

. DISTRICT:.

- T,
e N R N S A Ad N

[ THE HIGH COURT OF ASSAM, NAGALAND,

AND ARUNACHAL PRADESH ]
OF 200/
APPELLANT
Sos prodip Go orpms PETITIONER
VERSUé
S Unien 6 rhin 2075 RESPONDENT

OPPQOSITE-PARTY

Know all men by these presents that the above named ...............A2.£ [Q/& ............................................................. :

do hereby nominate, constitute gﬁfms&@%lo W ......................................... /... A ﬁ, ...............
............... Mﬂm‘ S\fw'\ LA Ay ?:k/fé and such of the undermentnoned Advocates as shall
accept this Vakalafnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or

drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-

-payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf.

In Witness Whereof |/We hereunto set my/our hand on this XU ........... Day of

N. M. LAHIRI (Sr. Adv.)
B. M. GOSWAMI (Sr. Adv.)
J.P. BHATTACHARJEE (Sr. Adv.)
D.C. SHARMA
B. K. GOSWAMI (Sr. Adv.)
A. M. MAZUMDAR (Sr. Adv.)
_P. K. BARUA (Sr. Adv.)
~ 8. N. BHUYAN(ST. Adv.)
© J. K.BARUAH(ST. Adv.)
- ANIL SARMA(ST. Adv.)
B.K. DAS(St. Adv.)
M. A. LASKAR(St. Adv.)
'DR S.N.CHETIA
A.S. BHATTACHARJEE (Sr. Adv.)
'A.RBANERJEE (Sr. Adv.)
" D.K. HAZARIKA (Sr. Adv.) -
N.N. SAIKIA(Sr. Adv.)
J.M. CHOUDHURY(Sr. Adv.)
" PK. GOSWAMI (Sr. Adv.)
P.G. BARUAH (Sr. Adv.)
C.R. DE (Sr. Adv.) '
D. K. BHATTACHARYYA (Sr. Adv.)
D.K. TALUKDAR (Sr. Adv.)
R.P. AGARWALA (Sr. Adv.)
D.P. CHALIHA (Sr. Adv.)
MRS. K. DEKA
BISHNU PRASHAD .
S.S. RAHMAN a
GOLAP SARMA
S.R. BHATTACHARJEE (Sr. Adv.)
P.C. DEKA (Sr. Adv.)
BHARGAV CHOUDHARY
PK.DAS
A.K. CHAUDHURI.
B. R. DEY (Sr. Adv.)
AK. PHOOKAN (Sr. Adv.)

K.R. PATHAK (St. Adv)

BHUBANESWAR KALITA (I)(Sr. Adv.)

B. R. DAS (Sr. Adv.)
S.P. DEKA

D.R. GUHA

S.A. LASKAR
SAUKAT ALI (Sr. Adv.)
B. K. ACHARYYA

~ MS. USHA BARUAH

N.C. DAS (Sr. Adv.)

A.K. BHATTACHARYYA (Sr. Adv.)
A. B. CHOUDHURY (Sr. Adv.)

T.S. DEKA (Sr. Adv.)

K. P. SARMA (Sr. Adv.)

B. P. BORAH (Sr. Adv.)

H. K. SARMA

" PRABIN BARTHAKUR (Sr. Adv.)

M.C. BARTHAKUR
P.C. GAYAN

C.K. SHARMA BARUA (Sr. Adv.) -

ANUP KR. DAS

DR Y.K. PHUKAN (Sr. Adv) -
DIBAKAR GOSWAMI
BIJON CH. DAS (Sr. Adv.)
R.L. YADAV

PRAFULLA ROY
A.C.BURAGOHAIN

B.L. SINGHA

PK. MUSAHARY

M.Z. AHMED (Sr. Adv.)
R.P. KAKOTI

S1.RASUL
GURMOORTHY GOPAL
B.K. GHOSE (Sr. Adv.)
S. K. BARKATAKI

DRN. K. SINGHA

D.C. MAHANTA (Sr. Adv.)

T.C. KHATRI (Sr. Adv.)

MS. BINOYA DUTTA

BHABATOSH BANERJEE

RK. JAIN

G.K. BHATTACHARYYA (Sr. Adv.)

PRANABANANDA PATHAK (Sr. Adv)

T.C. MAJUMDAR (Sr. Adv.)
DR H. N. DAS (Sr. Adv.)

B. C. MALAKAR

SAMSUL HUDA
BHADRESWAR TANTI

N.N. SARMA

JANARDAN DAS
CHAITANYA BARUAH (Sr. Adv.)
A.C. SARMA

N.Z. AHMED

N.C. PHUKAN

'MUNIN (GAUTOM) SARMA
~ FAIZNURALI

D.K. KAKATI

G.N. SAHEWALLA (Sr. Adv.)
G. K. JOSHI (Sr. Adv.)

AA MR

MS. REKHA CHAKRAVORTTY
MRS. JHARANA BORAH

S. N. SARMA (Sr. Adv.)

MD. ABDUL MANNAN

DILIP KR. DAS (Sr. Adv.)
PRADIP KHATANIAR

N. CHAKRAVORTY (Sr. Adv.)
MRS K. YADAV

DR B. P. TODI (Sr. Adv.)

MRS. K. BHATTACHARYYA
A.K. BARPUJARI

S.S. SHARMA (Sr. Adv.)

S.P.ROY

K.K.BHATRA

R.P. SHARMA (Sr. Adv.)
S.C.BISWAS

P.C. RAYMEDH!

UTPAL DAS (1)

DR S. S. HARLALKA
D.R.GOGOI

KHAIRUL BASAR

A.S. CHOUDHURY (Sr. Adv.)
DINDAYAL AGARWALA
KAMAL AGARWAL

MD. SAMNUR ALI
JOYDEV CH. DAS

V. K. BHATRA

A.C. BORBORA (Sr. Adv.)
PK. KALITA
SAILENMEDHI .

'MRS. M.B. DUTTA CHOUDHURY'

P.C. GOSWAMI

- APURBA SARMA (1)

K.H. (SALIM) CHOUDHURY (Sr. Adv.)
A.K. PURKAYASTHA
ASHIS DAS GUPTA

L.P. SHARMA

VIJAY HANSARIA

B. N. SARMA

J. L. SARKAR

R.C. SANCHATI
J.P.BORA
SISHIRDUTTA

C.R. BORAH

P.K. GOSWAMI (1)

N.S. DEKA

M. SAHEWALLA

H.A. SARKAR

MRS. RUMA BORDOLOI



56
8.K. JAIN
NILOY DUTTA (Sr. Adv)
CHINMOY CHOWDHURY
KAMAL NAYAK
SK. N. MOHAMMAD
GIRISHMISHRA
JOGINDER SINGH (Sr. Adv)
ABU SHARIF
B.B. NARZARI (Sr. Adv.)
MD. ABDUL WAHED (Sr. Adv.)
NASIMUDDIN AHMED
MANORANJAN DAS
DR GOBIND LAL
B.C. PATHAK
F.H. LASKAR
MRS. M. HAZARIKA (Sr. Adv.)
SAURAV KATAKI
MD. ABDUL HAI
GAUTAM UZIR
H.R.A. CHOUDHURY (Sr. Adv.)
MRS. MANJULA DAS
BHABENDRA N. SARMA
BENU DHAR DAS
S. L. TULSHYAN
N.N. KARMAKAR
MRS. REETA BORBORA
HRISHIKESH ROY (Sr. Adv.)
PRADIP DAS
MD. M. H. RAJBARBHUIYAN
MRS. J. B. KHARBHISH
D.N. CHOUDHURY
S.S. GOSWAMI
K. K. MAHANTA (Sr. Adv.)
JAGDISH SHARMA
P.S.DEKA
MONINDRA SINGH
N.R. PHOOKAN
K.P. PATHAK (Sr. Adv)
ARUP KR. GOSWAMI (Sr. Adv.)
S.S.DEY
DIGANTA DAS.
MRS. B. ACHARYA
DILIP CHOUDHURY
LAKSHESWAR TALUKDAR
S.P.MAHANTA
SK. CH. MOHAMMAD
HASIBUR RAHMAN
MS. AJANTA DHAR
B. IBOCHOWBA SARMA
A.K. MAHESWARI
PN.SINGH
NILAMONI GOSWAMI
MS. BHARATI DEVI
DR Z.N. SHARMA
K.K.DEY
G.K.DUTTA
8. MRINAL CHOUDHURY
KUMUD BARUAH
APURBAKR. SHARMA -
NAZRUL ISLAM
RAJIB BORUAH
SRIKANTA HAZARIKA
K.N. CHOUDHURY (Sr. Adv)
MRS. ABHA BHATTACHARYYA
A.K. THAKUR
A.C. MAHANTA
MS. BHUMIKA CHOUDHURY
DRAK.G. THAKURIA
D.K. MISRA (Sr. Adv)
DR A.K. SARAF (Sr. Adv)
DRR.C. BARPATRAGOHAIN
MD. AL! SEIKH
B.K. TALUKDAR
NISHITENDU CHOUDHURY
G.P. BHOWMIK
MD. ABDUL HAKIM (1)
UPENDRA NATH DAS
P. K. GOSWAMI (Il

SANJOY MITRA
MS. KALYANI DEVI

PARAMANANDA TALUKDAR

MANABENDRA NATH
MS. MONIDEEPA SARMA
D.K. KOTOKY

T. BIOYUT BIKASH

S.B. SARMA

S.K. SAHA
YADABDOLOI

R.C.DAS

PK. TIWARI

D.C.LAHIRI

PRANAB BORAH
DR(MS.) S. RAHMAN
MRS. S.D. BHATTACHARYYA
MANQJIT BHUYAN
RAMESH BARPUJARI
MRS. NIRUPAMA SAIKIA
JENAT MOLLAH
PUSPAKT.BORA

M.L. SHARMA

* MS. TRIBENI GOSWAMI

R.K. MALAKAR
BISWAJYOTI TALUKDAR
P.K. BARMAN

ANILCH. DUTTA
SINGHNAD CHOUDHURY
DILIPMOZUMDER

A.M. BUZARBARUAH (1)
ARUP KR. SHARMA (1)
MD. JASIMUDDIN AHMED
DR P.N. HAZARIKA
ZIAUL KAMAR

MRS. M. PHUKAN

R.K. SAIKIA

SUBRATA NATH
DHANESH DAS

H.N. GOSWAMI

H.P. BARMAN

- MS. JYOTI TALUKDAR

SACHIN KR. SHARMA
L.R.DUTTA
J.N.CHAKRAVARTY
QZI. S. KUTUBUDDIN
S.K. KEJRIWAL

MS. PRATIMA DAS
JAGANNATH BARUAH
MD. M. AHMED

MS. B. K. DEVI GOSWAMI
B.C. SARMA

MS. J.D. ACHARYYA
V.M. THOMAS

KK. PHUKAN

B. DEVA GOSWAMI
AMAL CHANDRA DAS
MS. GITI KAKATI DAS
MS. BAHARUN SAIKIA

(2)

MRINAL KR. CHOUDHURY (Sr. Adv.)

MS. AHMEDA BEGUM
D.C. KATH HAZARIKA
MD. MOTIUR RAHMAN
MS. DIPTIDAS

M.K. JAIN

MS. BASANA RAJKHOWA .
S.C. DUTTAROY
S.L.JAIN

B. K. BHATTACHARJEE
MS. ANUPAMA DEVI
MS. M. BUZARBARUAH
MS. MRIDULA DEVI
BHASKAR J. DUTTA
MANIK CHANDA
K.K.MOUR

B.B. GOGOI
ABDURROSHID

M.R. PATHAK

P.K. SHARMA

PK. BARMAN

RAJEN CHOUDHURY
MD. NAZIMUDDIN AHMED
MD. HABIBUR RAHMAN
JAYANTA CHUTIA

AK. ROY

RK.PAUL

ASWINI THAKUR
JOGESWAR SAIKIA
AK. SARKAR

PB. MAZUMDAR

LM. KSHETRY

M.K. SAIKIA

A.J. DAS

BISHNU BURAGOHAIN
AF.G.OSMANI

SANJIB SAKIA

MS. PORI BARMAN

MD. A. SABUR CHOUDHURY
R.N. KALITA

MS. MANOSHI HAZARIKA
MS. A. BHAGAWATI |
RANJAN BARUAH
JNAN CH. NATH

KR. DEEPAK DAS
MONMOHAN TALUKDAR
UPAMANYU HAZARIKA
AMLAN DUTTA

BILLAL HUSSAIN

T.J. MAHANTA

M.D. CHOUDHURY

MS. S. DEKA BARUAH
MR. DIGANTA DUTTA
MS. NILIMA DEVI
SATYEN SHARMA

RAM CH. SAIKIA

UJJAL BHUYAN
DIBAKAR SHARMA (1)
MS. A.G. BARUAH

MS. MANJUL! DEV
AMARENDRA CHOUDHURY
DR P. K. BHUYAN

MS. G. D. MAZUMDAR
JYOTIRMOY ROY
ASHIS BHATTACHARJEE
MS. PRANATI SHARMAH
KHARGESWAR DAS
H.K. BAISHYA

BISWA NATH SHARMA
CHANDAN DAS

S.K. LAHKAR
RASAMAY DUTTA

MS. S. BAYAN ROY
S.N. DEV NATH
D.C.DUTTA

MS. SNIGDHA BARUAH
MRS. PM. DUTTA
PADMA KT. BORAH

H.S. THANGKHIEW

P.J. SAIKIA

RAJ KR. AGARWALA
KAMALESH K. GUPTA
B.C. CHOUDHURY
JAIRAMGIRI

SANTANU BHARALI
PK.ROY

MS. GOURI SINHA
PC.DEY

K.K. NANDI

R.N. PURKAYASTHA
SK.SINGH

D.K. GOSWAMI
RK.JOSHI

D.C.CHETIA

MD. ABDUL HANNAN
MD. IQBAL HUSSAIN
DEBJITKR. DAS

MS. A.D. THAKURIA

" MS.ANUBHA DAS

MS. NEELI BORDOLO!
D.K.KOTHARI

KALYAN BHATTACHARSEE
DAYAL CH. BARMAN
MS.R.L.GOGOI

MD. K.A. MAZUMDAR
U.C. BHATTACHARYYA
TAYUM SON

MS. R. DAS MOZUMDAR
MS. SYEDA .A. BEGUM
A.S.NIJAMUDDIN
RANJAN MAZUMDAR
RAMEN DAS (1)

N.N. OZAH

S.K.PAUL

MUK PERTIN

DRA.C. PHUKAN

M.C. DEKA

PALLAV KATAKI
S.C.KEYAL

MS. S. B. BHUYAN
SKH. MUKTAR
APARESH CHAKRAVARTY
MS. J. PHUKAN GOGOI
GAUTAM BAISHYA
SIDHARTHA BHATTACHARYYA
M.P. SHARMA

RANJIT DAS

RAMESH GOENKA
PHANIDHAR GOGO!
MS. P8. HATIKAKOTI
MS. SUNITY SONOWAL
MS. BABITA GOYAL
BIMAL CHETRI

PREM SHARMAH
BISWAJEET GOSWAMI
MRS. EVA KAKOTI
T.C.CHUTIA
V.K.CHOPRA
SK.SINGH

C.T.JAMIR

MALKIT SINGH

H.K. SHARMA
SUDAMA CHAUHAN
U.K. BORTHAKUR

MS. GEETA DEKA

MS. N. DUTTA SHARMA
MS.S. ADWANI

P.J. PHUKAN

MS. R. PATHAK BORAH
MD. M. H. CHOUDHURY
RABHUSSAIN
C.K.DAS

PALLABH BHOWMICK
S.M. SARKAR

S.K. GOSWAMI
HARMOHAN TALUKDAR
R.M, CHOUDHURY
MASLIM GHANI

. J.C.BEZ

BIJAN CHAKRABORTY
AB. ROY (Sr. Adv)
AM. BUZARBARUAH (if)
UTPAL RAJ SAIKIA

L. NESSA CHOUDHURY
DHIRAJ KR. SAIKIA

JK. MISRA

BIPUL SARMAH

MS. S. DAS BARUAH
G.K. THAKURIA

H. K. NATH

RAFIQUL ISLAM

K.R. SURANA

MS. L. CHENTALAPATI
MS. D. DAS ROY
ANUPAL DUTTA

PK. ROYCHOUDHURY



K.C. MAHANTA
B.C. TALUKDAR

R.K. DAS,(St. Adv.)
PRABII%HOUDHURY
KHAGEN GOGOI
'RAJESWAR SARMA
T.G. BARUAH

D.G. BARUAH

MD. ABDUL HAKIM ()
A.C. KALITA

B.C. SAIKIA
TAFAZZUL HUSSAIN
TAUHIDUL ISLAM

- RD.LAL

B.C. CHAKRABARTY
MS. SUNITA KERJIWAL
SUKUMAR CHOUDHURY
G.C. PHUKAN
N.H. MAZARBHUYAN
BIMAN BARUAH (Sr. Adv.)
TONNING PERTIN

" BASARUDDIN AHMED
MS. DEEPA BORAH
MD. ABDUL MALEQUE
J.C.GAUR
H.K. CHOUDHURY
BIPLAV CHAKRAVORTY
PN. CHOUDHURY
ARUNESHDEBROY
MS. N. BHATTACHARYYA
PRABIN MAHANTA
H.K. MAHANTA
M.M. RAY
PK.DAS

~ MS. SOHELI SEAL

MR. AJANTA TALUKDAR

MRS. N. T. NATH

NIRMALENDU SINHA

MISS. Z. TSIBUKHRO

MS. ANITA DEVI

MRS ANU BARUA

MS. FATIMA AHMED

NILUTPAL BARUA

MS. B. DUTTADAS

UTPAL CH. DAS

ARUP KR. SARMA (Il)

MS. S. BARPUJARI

$.S. SAMADUR RAHMAN

BISWAJIT PRASAD

MS. M. PRADHAN

AK. JAIN

MS. JYOTIMALA KONWAR

MS. CHANDANA DEKA

D.R. BORA

H.R.KHAN

SYED|. RAHMAN

PARAMANANDA BORAH

JAYANTA TALUKDAR

MS. BONTI SARMA

KULENDRA 8HATTA

MS. A. DEKA LAHKAR

P.K. BARUAH ()

CHITTARANJAN GOSWAMI

N.K. BARUA

B.K. BAISHYA

IFTE KHAR AHMED

D.C.NATH

MS. NILUFAR RAFIQUE

ZAFAR IQBAL

MS. MEGHAMALA SHARMA

AJANTA SARMA

ADILAHMED

MS. NANDITA MORAL

MS. DEEPANJALEE DAS
O.P.BHATI

DR (MRS) P. CHAKRABARTY
JAINUDDINAHMED ’
B. KARPUKAYASTHA

SIDHARTHA SARMA
AK.DEY

S.K. MEDHI ()

MD. SHAMSUL ISLAM
RATUL GOSWAMI
JOYRAM SAIKIA
BHUMIDHAR BARUAH
DEVAKR. SAIKIA

PRAN BORA

DEBAJYOTI TALUKDAR
MS. M.D.G. BARUAH
BHABAN! PHUKAN
RAHMAN AL

DHIRENDRA KR. DAS

R.K. BORAH

ALOK VERMA
HRISHIKESH SARMA

AR. SIKDAR
NITYANANDA BARUAH
N.K. NATH

DR PAUL PETTA 4
MS. ARIFA K. CHOUDHURY
D.M.BORDOLOI

BHABA KANTA GOSWAMI
M.K. GARODIA _
MRS. R. PHUKAN SAIKIA
J.N. SARMA

HAMIDUR RAHMAN (1)
KAMALESH SHARMA
BISWADEV SINHA
H.K.DAS

B.D.KONWAR

T.N. SRINIVASAN

DILIP BARUA

N.J.DUTTA

J. K. BAISHYA

MATHEIM LINGGI

MS. APARNA DEV

AVUJIT ROY

KRISHNENDU PAUL
HALADHAR KALITA
DIBAKAR GOSWAMI (1l)
MRS. N. DEVI SARMA
C.RDAS

MS. ANJU TALUKDAR
S.P.DEY

MRS. INDRANI SARMA (1)
MS. BHANU SENAPATI
DEBASIS SUR

MS. ANURUPA DEY

D.C. BORAH

R.K. PRADHAN '
SANTANU BHATTACHARYYA
SATYAJEET SHARMA
DEBAKR. DAS
PRIYATOSH BHATTACHARJEE
PARITOSH PURKAYASTHA
MS. RINA BHATTACHARYYA
DEBAJIT BHATTACHARJEE
PRADIP DUTTA ROY

M.K. MAJUMDAR

B.M. CHOUDHURY
SOUMITRA SAIKIA
SYEDMD. T, CHISTIE

DR (MRS.) M. PATHAK

MS. KALPANA BARUAH
B.W. PHIRA

S.R. RAVA

MS. P.B. BHATTACHARJEE
S.C. BHARALI

MANOJ AGARWAL
HAREN DAS

MS. AJANTANEOG
ARNAB BISWAS

SAHIDA BEGUM

"MONMOHAN GOSWAMI

P.C. CHOUDHURY
M.N.NATH

@)

MS. UMA CHAKRAVORTY
MS. JUTHIKA CHAKRABORTY
MS. S. SENAPATI

MANAS SARANIA

MRS. PRANITA CHOUDHURY
DEVASHIS THAKUR

MS. Z. ARA BEGUM

K.C. SARMA

SUMAN CHAKRABARTY
ABRAR AHMED

MS. SANGHAMITRA DOWERA
PRASANTA KHATANIAR
ANUP JYOTI SARMA

S.C. CHAKRABORTY
PM.DASTIDAR

HAMIDUR RAHMAN (if)

MS. DEEPAWALI SHAH

D.K. CHOMAL

MS. ASHA JAIN

MD. AH. LASKAR
AJITDAS
MS.REETUJADUTTA

S.K. TEWARI

TAPAN KR. DAS ()

SHAH S. A. RAHMAN
PARAG K. DUTTA
P.C.BARPUJARI

B.N. HAZARIKA
R.R.KALITA

M.K. SHARMAH
B.C.KALITA

DRB.U. AHMED

M.U. MAHMUD

B.N. SARMA BORDOLO}
SALAHUDDIN AHMED

MRS. J. SAIKIA BHUYAN
NARAYAN CHAKRABORTY
SASHANKA DASGUPTA
RIPUNBORA

JAYNAL ABDIN (f)

T.P. MAZUMDAR

ANUPAM SARMA
KAMESWAR LASKAR

U.K. THAKURIA

J.M.DAS

MS. G. DAS LAHKAR
CHANDRA BORUAH

S.P. SHARMA
BHUBANESWAR KALITA (Il)
N.K. GOLDSMITH '
SURAJITDUTTA
AK.MEHTA

ANJAN J. SAIKIA
AK.BARUAH (Il)

BALDEV SINGH

Y.S. MANNAN
RAJSEKHAR
PULINBISWAS

MONOJ BHAGABATI
SONESWAR DAS

MRINAL SARMA

MD. A. ALAM KHAN

MRS. J. CHAKRABORTY
MS. S.B. CHOUDHURY

U.S. AGARWALLA

PK. SENSOWA

0.K. MAHESREE (Sr. Adv.)
N.N. BHUYAN CHOUDHURY
SARBESWAR DAS

MRS. AMI B. SARMA
AFTAB ALAM

J.K. ADHYAPOK

COL (RTD.) M. GOSWAMI
B.K. SINGH

MD. AYUB ALI

ADHIR S. CHOUDHURY

S.R. SAKKIA

BAHADUR RAMCHIARY

\

TAPAN DAS (If) 7
MRS. PUSPA GOGOI

MS. APARAJITA SHARMA
AJOY KR. DAS

BIMAL KR. JAIN
REKIBUDDIN AHMED
MRINAL KALITA

MS. CHANDRAMA SARMA
K.D.CHETRI

S.J. BARTHAKUR

MS. ANJANA DAS

K. KATH HAZARIKA

PARITOSH BANIK

ARUNABH CHOUDHURY
BHASKAR DUTTA

TAYAM SIRAM

DULAL TALUKDAR
CR.BISWAS

BHASKAR KR. SHARMAH

A K. SAIKIA

DINESH AGARWAL

MS. PANCHALI BHATTACHARYA
MS. MAMONI CHOUDHURY

MS. TRIPTIDHARA DAS
SURAJIT CHAKRABARTY

MS. U. BHATTACHARYYA

MS. MOMIKSHYA ARUNA (OZAH)
RAJESH AGARWALL

ABDUL MALIK

MS.D.S.NEOG

MS. N. N. AHMED

MS. S. T. SARMA

H. B. GOSWAMI

KHIZIRUL MONIR

MRS. K. K. CHOUDHURY

MS. MAMON DEKA

MS. DEBJAN! SEAL

MS. PRIYANKA BARUA

- ABHIJIT BHATTACHARYYA (1)

MS. ECHO SHARMA
KALYAN PATHAK
MANISH GOSWAMI
MRINMOY KHATANIAR
DIPANKAR BORA

'SUMAN SHYAM

BEDADYUTI CHOWDHURY
MS. BORNALI BHUYAN
MS. BANTI DUTTA

MS. MOUSHUMI DEKA

MS. CHANDANA NANDI
SUNIL AGARWAL

HAR! KANTA DEKA (Sr. Adv.)
MS REHANA BEGUM (1)
O.P. SAHARIA

S.C. ACHARYA
S.S.DUTTA

AKHTAR PARVEZ

MS. N.S. THAKURIA

S.5. MOZINDER BAROOAH
DIPUMANI THAKURIA -
JAINUL ABEDIN (i
JAWRA MAIO

JOGEN HANDIQUE

I.A. TALUKDAR

BIKRAM CHOUDHURY
NABAJIT BHARALI

MRS. H. M. PHUKAN

AR. MEDHI

MD. BABULUR RAHMAN -
PK. PODDAR

MD. ILIASHALI
RAMKRISHNA BHATTACHARJEE
M.K. MISRA

R.J. BARUA

B.K.DUTTA

MRS. S. DAS BHUYAN
MRS. M. RAJKUMARI
ACHYUT OZAH



§ o
BIKAS HAZARIKA
MS. MONI NATH
S. K. DAS
RAHMAT AL
DEVAJIT SAIKIA
MATINB. U. AHMED
B. K. HAZARIKA
SONJOY SARMA
MD. A. J. ATIA
ASHIF AHMED
MATIUR RAHMAN
A K.BASFOR
SHOUMEN SENGUPTA
D K. JAIN
MS. MALLIKA DUTTA
AJUNGLA AIER
H. B. SARMA
PRAJNAN C. DEKA
ARINDAM BARTHAKUR
M. J. DAS
P.K. TALUKDAR
MS. MOHSYNA SYREEN
MS. K. M. PHUKAN
MS. J. RANIBORA
MANASH BARUAH
K.K.BHATTA
MRS. RANI DUTTA
ASLAM KHAN
PRANAB CHAKRABORTY
MS. PURABI KALITA
JAYANTA DEKA
NAVAROON NATH
MS. NIRMALI TALUKDAR
N.A. LASKAR
NAJROL HAQUE
MITHUN TALUKDAR
KANHAIYALAL GUPTA
MRS. M. GOHAIN
MRS. GITAMEDHI!
B.S. BASUMATARY
N. P.DAS

DHRUBA KR. SAIKIA (Sr. Adv.)

INDRANEEL CHOWDHURY
MRS. R. S. CHOWDHURY
SUBRAT BHUYAN (1)
MRS. JYAISNA SIKDAR
MRS. M. SARMA BARUAH
J.P.DAS

HIRALAL MAURYA
KAMALAKSHYA DAS

MS. IPSITA GOHAIN

MS. DIPASHREE SINHA
MS. NIRUPAMA BARUAH
MS. PAPIA CHAKRABORTY
HAREKRISHNA DEKA
SAJID RAHMAN

MS. APARNA AJITSARIA
G.B.DAS

DEBAJEET THAOSEN

S.K. MEDHI (1) _
BEGUMR. A. SULTANA
ALOK DEB

MS. B. CHAKRABARTTY
MS. INDRANI CHETIA

MS. ANUPAMA DEVI
SIDDHARTHA BARUAH
S.R.RAJBONGSHI

K.K. BHATTACHARYYA

MS. MANJULIKA BAROOAH

MS. MANJUSHA JHA

MD. KHORSHED ALI
ZAHANGIRHUSSAIN
S.N.DEVPUZARI
DIGANTAKR. MISRA

MD. AFTAB HUSSIAN
MRS. N. S. AHMED ISLAM
MS. G.R. MAHILARY

M.K. MOD}

LA. HAZARIKA
SHAJAHAN ALI
DHIMAN TALUKDAR
U.P.BARUAH

MS. ARUNIMA SENAPATI

" MS. SUJATA CHANGKAKOTI -

A.L. MANDAL
UTPAL DAS (Il
S. K. KHAITAN

" MRS.V. L. SINGH

ARNAB JAN DEKA
S.K.SINGH

NIRAN BARAH
MRS.A. A. BEGUM
SONESWAR SAIKIA
J.P.CHAUHAN
DEBAJIT GOGO!
GAUTAM SOREN
AFSARUDDIN CHOUDHURY
JOGEN BORDOLOI
SUNILKR. SINGHA
MRS. B. BHUYAN
ARUN NATH

MS. M. BORDOLO!
SADHAN KALITA
CHINMOY BHATTACHARYYA
ANUPAM CHAUDHURY
PRABAL KATAKI
SANJU GANGULY
RK.BOTHRA

MS. NAVANITA MITRA
RAM NAKSHTRA
S.N.RAY

D.K. SARMAH

MS. ANUPAMA DASS
MISS. R. DEKA

L.K. BORAH

R.K. ADHIKARY

S.K. SHARMA

MISS. ANITA DAS

J. K. SARMA

MRS. M. CHOWDHURY
ZIAUL ALAM

MS. N. HOMCHAUDHURY
S.K. SINHA

ROMEN BARUAH

" ARUPANANDA CHOWDHURY

NILADRI BHATTACHARYYA
MS. 1. KRISHNATRAIYA

MS. PAHARI SAIKIA

N. K. BARKAKATI
ASHIMKR. CHOUDHURY
MS. S. HAZARIKA
RUPJITDE

R.K.NATH

- D.J.DUTTA

R.K. SARMA

DINAMANI SARMAH
PARTHA CHOUDHURY
B.P.SINHA
ROFIQUDDINAHMED
AISWARYYA SARMA
MS. A. BARUA

MD. NIZAMUDDIN SEIKH

. DIGANTA GOGOI

SANJIB ROY

MS. KALPANA GOGOI{SARMAH)
ANIRBAN DAS

MRS. INDRANI CHOWDHURY
ANAN KR. BHUYAN

PALASH DAS

MS. BIPAAKKHI BORTHAKUR
DIPAKKR. DEY.

PARTHA P. BARUAH
AJTKR. DUTTA

MD. BAHARUL ISLAM

(4)

MD. TARIQUL ISLAM
ABU SAYED

BHASKAR BARMAN

MS. BIJOYA BAIRAGI
PABITRA S. BHATTACHARYYA
SURAJIT BHARALI

MS. BABINA BEGUM

MS. NANDITA BHARALI
SUJITKR. GHOSH

MISS. RUPALIM DAS
PRANAB SHARMA

MISS MM. BORAH

MS. BANTI BAISHYA
RADHA M. DAS
PADMESWAR DEKA
ANUPAM CHAKRABORTY
ANGSHUMAN BORA
RAJEEV DAS
BISWAMBHAR SHARMA
HARGOBINDA BORUAH
MS. JITUMONI SHARMA
PUTUL CH. GOSWAMI
RANJAN GOGOI

MISS. LOLITA RENGMA
MISS. BASABI DAS

MS. RUPANJALI DAS
MANISH CHOUDHURY
MISS. MARAMEE GOGO!
NABIN DEB NATH

MRS. CHAYA DEVI

MS. BASHARI SEAL
MISS DEBALINA CHOUDHURY
MS. SMRITISHREE CHAKRAVARTY
MISS. MAMANI BASAR
MISS. SANCHITA ROY
MISS. ANJALI DAS
DIPAK KR. KALITA
NURUL |. CHOUDHURY
MD. A.K. HOSSAIN

MS. KAVERI MEDHI
KAUSHIK GOSWAMI
ABDURR. SHEIKH

MS. TAPASI DAS
HEMANTA KR. SARMA (1)
MISS. DIPSHIKHA DAS
RAJESHKR. BHATRA
SAGAR RAVI G.
PADMADHAR UPADHYAY
MISS. PEACE LAHKAR
IKBAL H. SAIKIA
DIBYAJYOTIBORAH
MISS. HASINA YESMIN
MRS. JURI D. BARMAN
MISS. ASMINA BEGUM
MRS. RAKHEE B DEB
MRINMOY DUTTA

MISS. SANTANA SARMA
BIMAL SARMAH

AMBAR BARKATAKI
MISS. NIZIFA KHANAM
MS. BARNALI MAHANTA
MIZAZUR R. BARBHUIYA
SANJAY ROY

IMT! LONGJEM

MISS. BIPASHA SARKAR
MISS. RINI SHARMA
SHAMIMA JAHAN
NILOUTPAL RAJKHOWA
RK.DEV CHOUDHURY
SONITKR. SAIKIA

MISS. SEWALIKEOT

MS. MITAL| MAHANTA
GAUTAMKR. SARMA
SHAHAB UD. MAZUMDAR
ABDUL MANNAF

RAGHUNATH £D. ROY
NURMOHAMMOD SARKAR
SANTOSHJAIN  — wu
SUNILKR. JAIN h
DIPENJYOTI DUTTA

MRS. BANANI DAS
RAJESHKR. CHAYENGIA
MS. ASHA TEWARI

MRS. R. BORO BORAH
MISS. REKHA DEKA

MS. N. MEDHI KALITA
MANASH GARODIA
JAKIRUL {. BORBHUIYA
SUBIR BHATTACHARJEE
MS. DIPIKA BORGOHAIN
MRINALENDU CHOUDHURY
DHRUVAJYOT! PATHAK
KAUSHIK HAZARIKA
DILIP BARUAH (1)

MD. ABDUL MATLIB
RAJIB HAZARIKA
NABASHISH GOSWAMI
DEBASHISH BATTACHARYA
KUMUDCH. BORO
NARENDRA NATH JHA
RANDEEP SHARMA

MS. TAMANNA BORA
MRS. FARIDA BEGUM
NEELANJAN DEKA
DEVASHIS BARUAH
MS.MEETADEY
TUSHAR KT. RAJKUMAR
MISS. 8. MADHURINEOG
MRS. RUNUMI DAS

MISS. B. MAYA CHHETRI

MD. MASUD-UR-RAHMAN HAZARIKA

TAPAN CH. DAS (1ll)
SANJAY KR. CHAKRABORTY
MRS. D. BAISHYA (GOGOY)
MS. ANJUAHMED

ROBIN KR. DUTTA

SHARIF UDDIN

MRIDUL KR DAS

MRS. CHANDANA SHOME
RITU PARNA HAZARIKA
ABHUITDAS

MS. KANCHAN NEWAR
HRISHIKESHDAS

PRABIN DAS

ANKUR BHUYAN

MRS. SHAHNAZ BEGUM
DEVA KR. DAS (lf)

MS. ROUSHANARA CHOUDHURY -

RABINDRA CH. PAUL

MS. M. BHATTACHARJEE
MS. NAVANITA BARUAH
UJJAL KR. GOSWAMI
MRINAL KT. NATH

DURGA P. MANDAL

MISS. NAMITA CHOUDHURY
DILIPKR. JAIN :
MISS. WJUMONI THAKURIA
ARUN DEV CHOUDHURY
NAKUL KALITA

MS. MUNMUN B. SARMA
MISS. RANJUMONI NEWAR
MOIRANGTHEMG. SINGH
SANDIP BHATTACHARJEE
DEBASHISH SAIKIA
NANDAN SARKAR
SOFIQURRAHMAN

UDAY J. SAIKIA

PANKAJ KR. DEKA

IMRAN H. LASKAR

R
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MS. BANASHREE GOGO!
MISS. HIRAMONI DEKA
ISWAR ¥ GOGOI

MISS BIJOYA SINHA

MD. KURBAN ALI

SAHIDUL H. SARKAR
GAUTAM SHARMA

MISS. ADITI BHATTACJARJEE
DHRUBA BANIA

GAUTAM CHAUDHURY
SATYABRAT DEV SARMA

"~ MRS. NIRADA SEAL

NARAYAN D. BHUYAN
KULAJIT DAS

MD. ASLAM KHAN (11)
SAMIULMUNIR
SANTANU GOSWAMI
NARAYAN SHARMA
MS. PANCHALI BRAHMA
MANISH NATH

MISS. REHNABEGUM((1I)
MS. RAJICHETRI
KISHOR KR. BHANSALI
DIBAKAR BORAH
NARESH MARKANDA
MRS. MAITREYEE BORAH
JAYANTA KR. PARAJULI
BAPAN CHOVYDHURY
UTPALKR. KALi i\

o) MS. APARAJITA SAIKIA

MRS. MEERA H. BORAH
DEBABRATA SAHA
MS. ANIMITA GOSWAMI
MS. MANOSH! SHARMA
MISS. SATYAWATEE KONWAR
MD. JAKIR H. KHAN
BIJAN KR. MAHAJAN
ABHIJIT BHATTACHARJEE (1t)
ARSHAD CHAUDHURY
PRANAB KR. DAS
MS. MITALEE LAHKAR
KHANINDRA LAHKAR
MS. MANJU BORDOLOI
SUSHANTA S. BAROOAH
MS. S. HAZARIKA (BORA)
MD. ASLAM
PRANJAL DAS

“MS. PANNA SHARMA
MS. MONALISA KONWAR
SANDIK. DEORI
MS. M. CHAKRABORTY
DEBOJIT SENAPATI
RAJKUMAR T, SINGH
MS. B. GHOSH (SEN)
MS. TASFIA HUSSAIN
MRS. MEHBOOBA BEGUM
JAIKISHAN BAJAJ
MS. JAYATI PURKAYASTHA
MS. PAREE GOGOI
A. M. BARBHUIYA
MISS. ARJUMANDA BHANU
MS. KANGKI BORKATAKI
BINOY PATHAK
NITYANANDA UPADHYAYA
SANJIT SHIL
MS. JULIE MAHANTA
MRS. MADHAB! SAIKIA
MISS. BABITARANI  DAS
SANTANU KR. DAS
MISS. DOLORINA PATHAK
SUBHRANGSU DHAR
PARAMA KUMAR GOGO}
MISS. GOPA SUTRADHAR
IKBAL AHMED

»

SANJIB GOGOI

ABHIJIT BHATTACHARYA (i)
SUDIPTO BHATTACHARJEE
PRAHLAD KR. BRAHMA
MS. JAGRITI RAJKUMAR!
KUSH RAM BORA,

MS. DEEPALI KALITA
DEEPAK BORA

DIPANKAR PD. BORAH
RAJESHKR. AGARWAL
MRS. SACHITRA BORA
SUJOY GOSWAMI

RINKU MAHANTA

JAIDEEP PURKAYASTHA
ZAKIRUL AHSAN

MISS. RINK! BISWAS

MISS. SHABNAM CHETTRY
MISS. MANASHI CHOUDHURY
SANTANU RAJ GOGO!
MISS. SHARMILA DAS
MRS. RUPREKHA DAS

MS. ARPITA PAUL

JOY DAS

DHRUPAD KASHYAP DAS
MS. SARMISTHA BARUA
MRS. PRANITA PATHAK
MS. MOUSHUNI DAS

MS. BULIE SARMAH

MS. NANDINI MUKHARJEE
NEERAJANAND
GITARTHA PATHAK
SANKAR P. BHATTACHARJEE
MD. KOHINOOR ISLAM
SYED MUSFIQUR RAHMAN
PUSPENDRAKR. MEDHI
SANJIB KR. SINGHA

MISS. NILAKSHI GOSWAMI
MISS. MANISHA SHARMA
GAUTAM RAHUL

MS. ANITA VERMA
TONGPOK PONGENER.
ANIL GOHAIN

MISS. ANUJITA BORA
SANJAY KR. SINGH
SANJIB BARUAH A
MISS. SOBHANA SAIKIA
MISS. MOON BARUAH
BRIJESH SHARMA

MISS. RAKH! PATHAK
RATAN CH. DAS

NABAJIT NARZARY
SAFIQUL HUSSAIN

NASIR UDDIN :
MS. N. M. BORDOLOI (BORA,
PRAKASH KR. BOTHRA
BIJOY CHETIA

SUBHAJIT BANIK
SAHADEV DAS

DR K. UDDIN AHMED

MD. A. Q. AKANDA
PRADIP KR. AGARWALA
MD. FARID U. BARBHUIYA
MISS. NIYATI KALITA

MRS. SADHANA KALITA
ARUP GOSWAMI (i)

MS. ARUNDHATI BORA
MS. RITAMANI GOSWAMI
SHUROT ZAMAL SHEIKH
SUMAN CHETIA

ALAKESH DEV SARMAH
RANUJIT KR. GOSWAM!
JAKIR HUSSAIN SAIKIA
BHUPENCH. PEGU
KUNTAL SHARMA PATHAK

)

Y

DEEPAK KEJRIWAL
MISS. AMI SAIKIA

MRS. RUBI G. GOHAIN BARUAH

MISS. JOYATI PAUL

MiISS. ANOWARA MAZUMDAR
MISS. MADHUSMITA BAISHYA
ABHIJIT DAS

BIJOY KR. DAS

JAHURUL ISLAM

MISS. GITUMANI DEKA

MS. HIRANYAMAYEE BARUA
MD. JEHIRUL I. AHMED

MS. PRTIBHA DEKA

MRS. S. BORPATRA GOHAIN
MRS. MANASI DAS

SYED S. FAROOQUE
PARANGAMN. GOSWAMI
ANOWAR HUSSAIN

ADITYA HAZARIKA
SHIMANTANEOGI
RUPAKDHAR

TAPAS DHAR

RAJA JOY PHOCKAN
MANOJ KR. SHARMA
ROUSHAN LAL

MD. ROFIQUL ALOM

MISS. PRANATIDAS

RATUL DAS

MISS. BAGMITA SARMA
MISS. P.R. MAHANTA
SANTANU BORTHAKUR
MISS. MITALI BHUYAN

MISS. SABINA YASMIN
KISHORE KR. HAZARIKA
MOYNUL H. CHOUDHURY (2)
JONAB ALI AHMED
BHASKAR NATH

ALIN SARMA

KULAPD. GOGO!

H. M. A. MANNAN LASKAR
BIBHASH PATHAK

MD. JYOTSHNA AL
JITUBORAH

MISS BABITA DAS

MISS RUNMANI DEKA

MISS MURCHANA SARMA
ASHOK KR. BORA

RANJAN KR. BHARALI
BIJAY KRISHNA SEN

MISS MEDHA LILA GOPE
DRN.G. GOSWAMI

KASHEM BHUYAN

MISS LIYANA RAHMAN

M. U. MONDAL

MISS PARUL DAS
JAYABRATA SINHA

MISS BIJAYA HAZARIKA
MISS SUMITA CHOUDHURY
DEBAJIT BARUAH

MISS DIPANJANA NANDI

ABDUL KASHIM TALUKDAR

BIKASH SARAF

MS. AMVALIKA MEDHI
BABUL KUMAR DAIMARI
MISS IVALINA DEKA
SANJIB GOSWAMI
SABYASACHI P. CHOUDHURY
DEBA KUMAR BORDOLOI
MANINDRA CHANDRA DAS
MUL HOQUE AHMED

BATU KRISHNA BORAH
MISS BANDITADEY
MISS JULI GOGOI

MS. V. N. LASKAR

MISS RANJITA VERMA &
HARINARAYAN SARMA
MISS DIPANJALI DEKA
MD. ALAM GEER
NURISLAM

BABUL DEKA

AJOY KR. PHUKAN

ATAL TEWARI

MISS WAHEEDA REHMAN
N.UNNIK. NAIR

NABADIP BAROOAH

J. A. HASSAN

MISS SANGEETA SARKAR
ANJAN KR. DAS

MISS JAYA CHANDA
NITESH BHATRA

MISS DOROTHY ROY

MS. ARPANA BORAH PHUKAN
MISS LIPIKA TALUKDAR
MISS MEGHALI DEHINGIA
MISS RIMLY BARUAH

MS. BIPASHA DAS

MS. PRANITADAS
ABHIJEET KR. BARUAH -
SULTAN AHMED

MISS BARNALI BARUAH
MRS. M. MAZUMDER DEB
MS. PANKAJA UPADHYAY
THANESWAR SARMA
ASHIM TALUKDAR

ABID AL}

MS. SIMA GUPTA

D.N. BHATTACHARYYA
MISS 'SUDAKSHINA KHANIKAR
ASHIMANTA GOSWAMI
ANIL SHARMA BHATRA
K.R.PATGIRI

DEBENDRA SAHARIA
RAJIB SARMA

MUSTAFA JAMAL QUADIR
MISS MANASKANTA BARUAH
MISS KAVITAK. JAIN
TAPAN RANJAN DAS
TRIDIB KALITA .

MS. MAMONI ROY
SAIDUL ISLAM

MS. SHAMIMA BEGUM
DIPANKAR BAGCHI
SHYAMAL AICH

MS. KANIKA SINGHA
JAGADISH CH. GOGOI

MISS.SWARNALI S. CHOUDHURY

HARIBRATA CHANDA

MUKUT CH. BHATTA

SUJITKR. ROY

RAJU GOSWAMI

NANI G. KUNDU

SHEKHAR CHAKRABORTY

OM P. AGARWAL

RANABRATA BANERJEE.

MS. SUMITRA SARMA

MRS. BANDANA DEKA
TARUNBORA

MOTIRAJ ADHIKARI

MISS SABBINA YASMIN
BISWAJIT BURAGOHAIN

MRS. BOBY G. BURAGOHAIN
MISS SANGEETA BURAGOHAIN
NEEL KAMAL DEV NATH

MISS DIPANNITA CHAKRABORTY
NAZMUL |. MAZARBHUIYA
PRASANTA HAZARIKA
MS. NAZNEEN AHMED
RIYAJUDDIN ANSARI



SOURAV SHARMA
MS. SIMA RANI DEY

MS. SWARNALATA GOSWAMI

MAINUL H. BARBHUYAN
MUKTI RAM LASKAR

MISS BINITA BARUAH
RAFICUL ISLAM (1)

MISS KAMALA SINGHA
MISS ANUPAMA ROY
BISWAJIT CHAKRABORTY
MD. RAFIKUL ISLAM (Il
BINODAN TALUKDAR
MISS MINERVA BARTHAKUR
MISS NITUHAWELIA
RAHUL BEZBARUAH
ABUNASERUDDIN AHMED
SUMIT DAS
SANACHOWBA SINGHA
YUNUSHAHMED

MISS RITA DEVI

N. ANIX SINGH

BANDAN KR. KAR
BIKRAMMALAKAR

LALIT KR. MINDA
MD.FAJLEY K.R. AHVED
AMZAD HUSSAIN
PHANINDRA KALITA
JITENPAYENG

MS. KABERI DEKA

PRADIP KR. KALITA(Il)
SANTANU BORA

KARABI KALITA

MISS MANIKA CHOUDHURY
MISS RUMA DAS

RAFIQUL ISLAM (IV)
MASTER SHELIM

MRS. SUNITI KALITA

MD. NEKIBUDDIN AHMED
RAJIBBORPUJARI
DIGANTA BARMAN

SAMIR DA

ABDUL HASHEM KHANDAKER
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DRITILOK DASGUPTA
ASHIM KUAMR BARUAH
SANJAY SINGH

PRATIM KR. CHAKRABORTY
MOHD. INAMUDDIN
NEELOTPAL DEKA

MS. RUBINA SULTANA
PARSWAJYOTI DAS NAIR
MS. AYESHA SIDDIKA
MS. BHARATI MUKHERJEE
MS. MALABIKA P. GOGO!
SRAVAN KR. TALUKDAR
HIFZUL |. CHOUDHURY
SUSHANTA DAS .

AMIT JALLAN

ISTIAQUE ALAM

RAJIB CHAKRAVORTY
LASHMI N. DIHINGIA
RAKESH DUBEY
DEVJYOTI CHOUDHURY
PRIYANKU SUNDI
SUBRATA NATH (1)

MISS GITY KALITA
ROSHAN MALOO (JAIN)
MS.ONTIMA SHARMA
TAPAN ROY

MOINUL HOQUE ANSARY |
MD. RAHMAT ALI (I1)
MISS MARY GOGO!I
IDRISH CHOUDHURY

MS. MINAKSHI BHATTACHARJEE
JYOTIRMOY PATOWARY
SHEELADITYA
MADHURYA MAHANTA
MISS SHEHNAZ RASUL
RASIDUL HUSSAIN

MISS ANJANA SINGHA
MD. ABUBAKKAR SIDDIQUE
ABDUL AWAL

SOHEL ALIM

JAHID M. A. CHOUDHURY
MISS JULFIYA BEGUM

me/us in the case
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MD. HOSNUL HOQUE
TRIDIB BAIDYA
SANTANU KR. SARKAR
PRASANTA S. DEKA

MS. BINITA SWARGIARY
MISS SNIGDHA DAS
ATANU GANGULY
BHARGAV SARMA
TALAT H. HAZARIKA
DIPAYAN DUTTA
GHANASHYAM DAS
NAYANJYOTIMEDHI

MS. MOON MOON LASKAR
DILIPDEY

MANOJ KR. SARMA

MRS. JENNIFER ZAMAN
GURVINDER SINGH SODHI
MD. GIASHUDDIN

MS. JULIANA RAHMAN
MUSTAKIM RAHMAN
PRANJAL BORTHAKUR
BIPULKR. DAS

ASHOK KR. BORAH (2)
MISS PALLAVI TALUKDAR
INDRAJEET SHARMA
SUKUMAR SARMA
NAYAN JT. SARMA

RITU BARNA DEKA

MS. MOMITA BARAH
MISS LIPIKA DEVI
RITURAJ BISWAS

MISS SEEMA CHAKRAVORTY

SATYAJIT KR. SHARMAH
THAKUR

DR MATIUR RAHMAN

MRS. P. DUTTA BUJARBARUAH
AMAL KALITA

MS. MANJU AGARWALA
MOBARAQUE HUSSAIN
PURBADRIBANERJEE

MRS. C. BARUAH TALUKDAR
ZAKIR HUSSAIN

............................ will lead

MAZHRUL ISLAM
MRIDULKR.BORAH

MRS. NANDITA NATH\

MISS KALPANA TALUKDAR
BHUPENKUMAR

MS. MITALIGOGO!

MISS RULI BARUAH

DIGBLOY MANDAL

SANTANU PARASHAR

MS. MRINALEE BHUYAN
SWAPAN KUMAR DAS

MS. ALPANA SAIKIA

MISS NASHREEN AHMED

MISS NILAKSHI BARMAN

SAIKH MD. A. PAHLAVI
SHAHNEWAJ AHMED

MRS. ABHINANDITA CHAKRABARTY
MRS. NIBEDITA SARMAH
MANASHI HALOI

MISS SUSMITA KANUNGOE

MS. TEENA SHARMA

MS. MANISHA SARMAH

MISS BIJU RANI KALITA

MISS BARASHA DAS
SAMUDRAGUPTA DUTTA

MISS KABITA GOSWAMI
RAJEEBKALITA

TRIDEEP BARUAH )
MS. AFSANA IRFAN .
MRS. DIKSHA H. BAROOWA ,.t
MS. TRIPTI PATOWARY
KRISHNAKT. DAS

NAYAN MONT HAZARIKA

ZAKIR HUSSAIN (If)

ABDUS SABUR AKAND

MRS. SABINA YESMIN (11)
MRIDUL MAHANTA

MRS. SONGITA MAHANTA
ABDUL GONI

TILAK RANJAN SARMA
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